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The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. , . 

oy~
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S Ap hd~ant(s) 	 0,4,  - 

deat(s) 

Advocate for Applicant(s) j  
qa 

A 	Me for Respondent(s) 
WA , 	14~ 

Order  of the Tnbuna ~ 

neara ,  mr*u*N@Was learned counsel 
for the applicant and A ,Deb-Roys, Sr 

C*1G*S*C* for the respondents *  

Mr*G*Das learned!counsel prays for 
permissio to allow the applicants 
to file a single application jointly as 
-Provided under Rule 4(5)(a) C.A.T. 
(procedure) Rules 1987* Permission is 
granted* 

Heard counsel for boths sides. 
4pplication is admitted* Issue notice 

on the respondents by the registered 
Post* List for written statement and 
further orders on 26*4*00. 

N4te 11 1~ of the Registry 
	

Date 

14' .3.20C 

-N/ I' 

9 
g-9  
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O.A. 104 of 2000 

Notes of t1he Regi stty 	Date 
	

Order of the Tribunal 

26*4*0( 	 kk Written stateme-ni h%gft ~~--Oen 

Submitted*-  ~ Ca6e is.x ready for hearing, 
List for hearing on 2*6*00,* 

membiir 
1m 
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Present 	Hon'bl-e 	Sri 	D.C.Verma, 

Member(J). 

'~ealrd Mr...,.G.N.Das, iearned counsel! 

for the applicants and Mr. A. Deb R-oy, 

learned Sr. C.G.S.C. for the 

respondents.The O.A. is allowed as per' 

rder dictated separate ,~ y.No order as to 

osts. 
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CENTRAL ADMINI ~TRATIVE TRIBUNAL 
GUWAHATI BENCH. 

104/2000 
O.A../?=. No . . . . . 	of 

9.6.2000 
DAT E OF DECISION 

Sri Narendra Kumar Tiwari & 72 ors. PL-rITIONER(S) 

Mt. G.N.Das 
ADVOCATE FOR THE 
PETITIO1\7ER(S) 

VERSUS 

Union  of India & Ors. 	 RLSPONDENT(S) 

Mr. A. Deb Roy, Sr. C.G.S.C. _,4PVOCATE FOR THE 
PZESPONDENTS 

THE HON'BLE SHRI U.C.VERMA, MEMBER (J). 

THE HON'BLE 

1. Whether Reportzirs, of local papers may be allowed to see the 
judgment ? 

20 To be referred to the Reporter or not 

Whether their tio rdships wish to see the fair copy of the -tA-
judgment ? 

Whether the jqdgment is to be circula'ted-to the other Benches 

Judgment delivered by Hon'ble, Sri D.C.Verma. 

4`4 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 104 of 2000. 

Date of decision : This the 9th day of June,2000. 

Hon'ble Sri D.C.Verma, member (j). 

Shri Narendra Kumar Tiwari, 
Upper Division Clerk 
Son of Shri Markandeo Tiwari 
SSB Training Centre, 
Haflong and 72.Ors. 	 ...Applicants 

By Advocate Mr. G.N.Das. 

-versus- 

Union of India (Represented 
by the Cabinet Secretary, 
Department of Cabinet Affairs, 
Bikaner House, Sahjahan Road, 
New Delhi). 

Director General of Security, 
Block - V (East) 
R.K.Puram, New Delhi-110066. 

Director, S.S.B., 
Block-V (East), R.K.Puram, 
New Delhi-110066.New Delhi-110066. 

Deputy Inspector General, 
Training Centre, SSB, 
Haflong (Assam). 	 .... Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

a 
0 

OR DER  (Oral) 

D.C.VERMA, MEMBER W. 

All the 73 applicants of the present OA are non-

executive personnel serving in the Special Service Bureau 

(For short S.S.B.) Training Centre, Haflong under the 

administrative control of the Deputy Inspector General,, 

Training Centre, Haflong, Assam. As all the applicants 

have a common grievance and interests they have filed a 

single application with a view to of 

litigation. The grievance of the applicants are against 

Contd ... 
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the illegal and arbitrary action of the respondents in 

not allowing the applicants to draw Ration Allowance on 

the ground that they were not applicants in O.A. No. 
245/95 filed by some non-executive personnel posted at 

Aviation Research Centre, Doomdooma. 

By impugned order dated 4.2.2000 (Annexure-9 to the 

O.A.) the claim of the applicants has been denied by the 
respondent s. The grounds mentioned therein is that the 

present applicants were not applicants in the earlier OA 

by which Ration Allowance was allowed by this Tribu nal. 

The impugned order further shows that the matter has been 

taken up with the Cabinet Secretariat for grant of Ration 

Allowance to non-executive personnel posted at B and C 

stations. 

2. 	Learned counsel for the applicants has submitted 

that t his Tribunal has passed various orders namely in 

O.A. No. 245/95 (Sri Bishnu Prasad Saikia and Another Vs.. 

Union of India & Ors) decided on 14.6.96, O.A. No-89/96 

(Sri Rajen Rajkhowa) decided on 12.7-1998, O.A. No. 
103/99 (Sri N. Venugopal and 69 Ors. Vs. Union of India & 

Ors.) deciqed on 8 .9.1999 and O.A. No. 367/99 (Sri Manik 
Sapkota & 36 Ors. Vs. Union of India & Ors *.) decided A 
12.1.2000. The Tribunal has allowed Ration Allowance to 

non-executive personnel of the SSB. This Bench has also 

while deciding O.A. No. 119/2000 (Sti Hem Prasad Borah & 

23 Ors. Vs. Union of India & Ors.) has allowed Ration 

Allowance by order dated 5.6.2000 to non-executive 

personnel. 

3. 	The submission of the learned counsel for the 

applicants is that the applicants are posted at Haflong, 

SSB Training Centre, and Haflong has been declared B 

station for the purpose of various concessions by an 

order dated 12.8.97 as mentioned in Annexure-I to the 

Cabinet Secretariat letter No. A -27011/4/86~-EA-ll dated 
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18.12.87. COPY of the Cabinet Secretariate letter has 

been annexed as Anne'xure-I to the O.A. In the letter 

dated 1 8.12-97 Ration Allowance has been mentioned at 

serial No.2. Consequently it has been submitted that 

Haflong is category B station and in the light of the 

order dated 12.8-97 the presents applicants are entitld 

to Ration Allowance. 

4. 	The su 
I bmissions of the learned counsel for the 

respondents, that the applicants are not entitled to 

Ration Allowa . rice on the ground that they were not party 

to the earlier O.A..P is not sustainable. The relief which 

has been granted to a certain category of employees would 

be available to similarly situated employees if not 

otherwise barred-Once it was held that the non-executive 

personnel were entitled to RAtionW1 Allowance, similarly 

situated non executive personnel should have been granted 

Ration 
I Allowance by the respondents otherwise that would 

cause unjustified discrimination. In the present case as 

Haflong ha sLalready declared as category B station for 

the purpose of various concessions including Ration 

Allowance with effect from 12.8.97, all the. applicants 

would be entitled to the said Ration Allowance with 
,
effect from 12.8.97 or with effect from the date of their 

.Posting at Haflong whichever is later. 

The O.A. is allowed accordingly. The respondents are 

directed to pay the arrear Ration Allowance to the 

applicants within three months from the date of 

communication of this order. No order as to cost s . 

(D.C.VERMA) 

Member(J) 

trd 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

GUWAHATI 

Tribunal 
0. A.  NO. 	 /2000. 

,AZ ,ibuna 

14 	IUD. 
17 

	

Shri Naiendra Kumar Tiwari Ors. 

( 
 

aur,ha 

et 	T~ j,,,,,hQt4 Una 
Appli ants. 

—Vers-us- 

Union of India and others. 

Respondents. 

INDEX 

S1.  NO. 	Particulars.  Page-No. 

1 Application 1 to 28 

2. Verif ication ... 29 

36 Annexure-1 Al 
4. Annexure—II 090 4,  
5, Annexure,-II-I 0*0 AD 

 Annexure—IV 040 521 
 Annexure—V 

 Annexure—VI 

9, Annexure—VII C,;z 
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 Annexure—X 

 Annexure—XI. 
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INUE CENTRAL ADMINISTRATIVE TRIOJNAL GUWAHATI BENCH 

GUWAHATI. 

(An application U/S 19 of the Administrative Tribunals 

Act. -  1985). 

0. A  NO 	 /2000* 

Shri Nare nd ra Kumar Tiwar i 

upper Division,  clerk 

s/o shri markandeO Tiwari 

SSE Training centre,Haflong. 

shri Debeswar chetia Phukan 

Accountant 

S/O Late Gopinath Phukan 

SSE Training CentresHaflong. 

shri Dharani TJmsina 

store-Keeper Level-11 

Slo Late jagannath tJmsina, 

SSE Training centre *Haflong. 

shri Indrajit DaS 

Lower 'DiViS ion 'clerk 

S1.0 Late Haripada Das, 

SSE Training centre,HaflOng- 

5, Shr i Ramachandra Ma-1-1a 

upper Division cl erk 

Slo Shri Banshidhar Malla 

SSE Training centre,Haflong. 

k 

W 	 c ontd'* * * 
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6. shri Annada. Prasada chhotaray 

stenographer 

s/o,  shr i Ba santa Chandra -chhotaray, 

ssB Training Centre, Haflong 

7.. shri Ashit Kumar Barman 

Assistant 

S/o Shri Brajendra Kumar Barman 

SSB. Training centrei Haflong 

8. shri i Bishnu Lohar 

upper" Division clerk' 

SIO Lafe sushil Lohar 

SSB Training Centre, Haf long 

Shri Amarendra sahoo 

Lower - Division clerk 

.'s/o shr'i jadumani sahoo 

sSB Training centre,Haflong. 

10-shri Prasanta Kumar samal 

Lower -- Division clerk 

SIO Shri Pitambar samal 

SSB Training Centre, Haflong. 

.11-Shri- Rishi Raj Bali 

Lower Division clerk 

S/0 shri Raj Kumar Bali 

SSB Training centre,Haflong. 

12,.Smt. Kabita sharma 

Lower" Division Clerk 

D/o Late' Gopal Chandra sharma 

~SB ~Taining Centre, Haflongov  

contd. * - 
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shri samir Dutta 

Lower Division Clerk 

S/o shri Umesh Chandra Dutta 

SSB Training Centre,Haflong- 

shri Rash Mohan Das 

Nursing Assistant 

SIO Shri Basanta Kumar Das.  

SSB Training Centre s  Haflong* 

shri scmnath Borah 

Nursing Assistant 

6/0 Late B-Borah 

SSB Training CentrejHaflong* 

Miss MOni Basak 

Rarsing Assistant 

D/o shri Jayanta Basak 

SSB Training Centre.-Haf long. 

17 *  Shri Debabrata Biswas, 

Pharmacist 

SIO Shri Sasanka Biswas 

SSB Training centre,Haflong. 

18 - Shri Abir sen 

Radiographer 

s/o shri SuJit KUmar Mitra 

SSB Training Centre,Haflong. 

1 9 ..Shri Babla Malakar 

Bhisti 

S/o shri manoranjan Malakar 

SSB Training centre,Haflong 

c ont-  d,, . . 
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shri Kabin Kumar Kalita 

Waterman 

-un Kalita s/o shri Hanurc 

SSB Training centre,Haflong. 

shri Beduram, Sharma 

upaterman 

SIO Late surcmoni sharma 

SS3 Training Centre,Haflong 

shri Chandra Kanta Borah 

Shisti 

S/o Shri Haladhar Borah 

SSB Training Centre, Haflong*-  

SMt. Renu Borah 

Bhisti 

D/O Late Dataram Borah 

ssB Training centre,Haflong. 

Smt. Efronora Langstaag 

Bhisti 

D/O Late wilson suchiang 

SSB Training Centre, Haflong. 

shri Chandra Kanta Upadhya 

waterman 

SIO Late Bhagirath Upadhya 

ssB Training Centre,,' Haflong. 

Shri Jibon Kumar Balmiki 

Safaiwala 

Slo Late Haridas Balmiki 

ssB Training Centre,. Haf long. 

0 

c ontd. 
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.27. Smto KOili Basf or 

saf aiwal i 

D/O Late Ramnath Basf or 

~SB training Centreliaflong 

28* shri BasU Rajbanshi 

Saf aiwal a 

S/0 Late Ganga Rajbanshi 

SSB Training Centre, Bafiong  

shri Babulal Begi 

Saf a iwal a 

SIO Late chubalal Begi 

SSB Txa-ining Centr-e,Haflong 

Shri Lakshmi Naray' arl Basf or 

safaiwala 

SIO Shri Shyaml-al Bi asfor 

S .SB Training Centre, Haf -long .  

31* shri Shibraj Balmlki 

~afaNala 

SIO Late Banar.ani Lai Balmlki 

SSB Training Centre *  Haflong 

32.. shri Bhagulal Balmiki 

SafaiWala.' 

SIO Late jitalal Balmiki 

SSB training -Centre,Haflong 

33. shri Mulilal'Balmiki 

safaiwala 

~/O Late sibashan Balmiki 

SSB Training( Centre,Haflong 

contdo,, 
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.34. Shri Ramesh Balmiki 

Safaiwala. 

S/o Shri Malilal Balmiki 

SSB Training Centre, Haflong 

shri Laxmi Prasad Basfor 

Saf aiwala, 

S/o shri shyamlal. Basf or ~ 

SSB Training Centre, Haflong 

Shri sontu Basphor 

Safaiwala. 

Slo Late Batu Basphor 

SSB training Centre *  Haflongo 

. .37. shri Rajesh Balmiki 

Safaiwala. 

s/o shri Mulilal Balmiki 

SSB training centre * Haflong 

Shri Shyamlal Bi asfor 

safaiwala 

S/O Late Sr'inath Basfor 

8SB Training centre,Haflong 

Shri Ratan Kumar Singh 

Cleaner 

Slo Late Tilak Singh 

SSB Training . centre,Haflong 

Shri Ratn%gwar Saikia 

dleaner 

s/o shri moloka saikia 

SSB Training - Centre *  Haflong 

contd,., 
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Shri Bhupen Hazarika 

Dr iver 

S1O* Shr,i'Giridhar Hazarika 

SSB Training centres Haf long 

shr i sukubor Hira 

Driver 

Slo Late sahiraM.Hira 

SsB Waining Centre,Haflong 

shri 'Hemanta Das 

Driver 

s/o shri Hari0har Das 

ssi3 Training Centre..Haflong 

44* shri saraj K=ar Singh 

Dr ive'r 

~/o shri Rampukar Singh 

ssB Training centre,Hafiong 

shri Ghanashyam Kalita 

Drivef 

610 Late Kamal Kalita 

SSE- Training centre,Haflong 

shri malingstar Ranee 

Driver 

s/o shri Kritsingh Kbyrien 

SSB Training centre, Haflong 

47"0 Ksh. Jiten Singh 

Driver 

SIO Late Ksh. Narjit Singh 

SSB Train 
. 
ing Centre,Haflong 

contd... 

0 
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48* shri Ranbir ROY 

Driver 

8/0 Late BalaraM Roy 

SSE Training Centre,,H,aflong 

49,. Shri Sushil Chandra Das 

Driver 

SIO Late Pulin Ch- Das 

SSE Training Centrepl4aflong - . 

50 * L. BinOd Kitimar Singh 

Driv'er 

s/o shri jaimabi singh 

SSE Training centre*Haflong 

shri Nanda Lal Das 

Peon 

SIO Late surjaram Das 

Training Centre,Haflong 

Shri Baneswar Neog,  

Pe on 

SIO Shri- Dhaniram Neoq_ 

SSE Training Centre,Haflong 

shri Krishna Mohan Das 

'Peon 

SIO Late surjaram Das 

SSE training' Centre,Ha,flong 

shri Manik Chandra Nath 

Peon 

s/o shri Padmakanta Nath 

SSE Training centre *  mflong 

0 	
. 

contd*. 
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55. Shri Kanailal GOSWami 

Pe on 

S/o Late Karunamay Goswami 

SSB ~raining centre *- Haflong 

56i Shri Jagadish Prasad sh,arma 

Peon 

S/o shri Hari Prasad sharma 

SSB Training centre,Haflong 

Shri Dibakar Gohain 

Peon 

SIO Late Bidyadhar Gohain 

SSB Training Centre; Ha f 1 on.g 

shri Binoy. Mohan Das 

Peon 

Slo Late Birendra Mohan Das 

SSB Training centre,Haflong 

Shri Putul Chandra Nath 

Peon 

s/o shri-Rajani Nath 

SSB Training centre,Haflong 

shri RaM Prasad sonar 

Peon 

s/o shri Mon Bahadur sonar 

SsB Training dentre,liaflong 

shri upendra fiath ROY 

Peon 

s/o,  Shri. Brajendra Nath Roy 

SSB Training Centre, Haflong 

con td 
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shri Mohan Barman 

Peon 

S/o shri Bhuban Chandra Barman 

ssB Training Centre,Haflong 

shri Amulya Kumar suklabaidya 

Peon 

SIO Late umesh Chandra suk .labaidya 

SSB Training Centre, Haflong 

64*' Shri Dil Bahadul Giri 

Peon 

S/0 Late Rupal Giri 

sSB training Centre, Haflong 

65- Shri,NJma Bahadur chetri 

Peon 

%/0 Late Top Bahadur chetrI 

S.SB Training Centre, Haflong 

shri.Chand  Moni Singha 

Peon 

~5/o Late Dhanasana S-ingba 

SSB Training centrepHaflong 

shri Binod Behari seal 

Pe on 

Slo L*te Brejendra seal 

SSB Training Centre,Haflong 

shri scmarlal Begi 

Pe o.n 

S/o shri sarat Begi 

ssB Train ing ce'ntre,Haflong 

c ontd - - - 	 I % 
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69*Shri Kharga Bahadur Magar 

peon 

S/o Late Budhiram Magar 

SSB Training Centree Haflong 

70 *  Shri Ratnes,War Roy 

Pe on 

S/0 Late Haramoni Roy 

.SSB Training Centre,, Haflong 

shri Sita Nath Debanath 

Mal i 

s/o Mohim chandra Debaaath 

SSB , Training Centre.. Haflong 

shri Ramesh Uria 

Saf aiwal a 

,s/o muliram uria 

SSB Training CentreHaflong 

Kh. Deben sing,h 

Driver 

S/o Kh. Khondcm singh 

SSB Training centre.-Haflong * 

(All these applicants are non-executive per-

sonnel of the special service Bureau -S.S.B. 

in short -serving in S.S.B. Training Centre, 

Haflong under the Administrative control of 

the Depu.ty inspector General *Training ~ Centre,, 

SaSoBe, Hailong 

0 * 0 0 APLA iC ants  - 

contdo * & 

IIA 
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-  versus- 

19 Union of India (Reprezented by the 

cabinet secretary, Department of 

Cabinet Affairse Bikane'r HOUSe 

Sahjahan Road:, New Delhi 

2- Director General of security 

Block-v(East 

R.K.Puram *  New Delhi-110066 

3. Director s S Be,  

Block-V(Eatt) 

R.K.Puram' 

New-Delhi-110066 

4.. Deputy Inspector General, 

Training centre o sSB*,#  

Haflong (Assam) 

Respondents*- 

PARTICULARS OF THE ORDER  AGAINST WICH 

THE APPLICA-TION  IS MADE: - 

Illegal-and arbitrary action of t he 

respondent-authorlties in not allowing the 

applicants to draw ration allowance only *  on 

the ground that they were not applicants in 

O-A.NO.245/95 f iled by some'non-ex'ecutive 

personnel posted to Aviation Research Centre 

(A.R.C. in "short) *, Docmdocma in which this 

Hon'ble Tribunal, by order dated 14.6.96 

directed payment of ration allowance to -the 

,c OnLd * * * 

a 
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applicants frcm the due dates- This was in 

terms of the policy decision of the Cabinet 

secretariat as ccmmunicated inmemo No-30/sSB/ 

A.2/97(17) 559-570 dated 19.2.99. ,  'It was again 

reiterated by the Director General'of security 

(Respondent No-2), "vide his letter No. 9/SSB/...,.,', 

A.2/86(l)-3045 dated 2.11.99 that the applicants 

who were not the petitioners in various judge- 

,- ments issued by the Central Administrative Tri- 

bunal were not entitled"to the -grant Of kation 

allowance . 

2) 	Memorandum No. 9/ssB/A. 2/86 (1,)-Haf long- 

4~ 9 dated 4.2.2000 issued 
I 
 by the Respondent No. 

2 whereby the Responden t No-4 was intimated 

with 'reference to his memo No - 1/6/Fstt/95/ 

TCH/569 dated 17.1-2000 regarding grant of 

Ration Allowance to non-executive personnel I 

posted at Training Centre (SSB), Haflong *  that 

the non-applicants Of O-A- were not entitled to 

get ration allowande on the basis of judgment 

of Central Administrative Tribunal, Guwahati - 

2 JURISDICTION OF THE TRIBUNAL:- 

The applicints decalre that the subject- 

matter of the'order against which they want 

redressal is within the jurisdiction of the 

-Tribunal 

3 LIMITATION: 

The applicants further declare that the 

application is within the limita"iion prescribed 

contd.',*. 

ool~ 
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U/s 21 of the Administrative Tribunals Act , 

'1985 

4 : FACTS OF THE CASE.* 

1 	That the applicants are all non-executive 

,.personnel serving in the special service Bureau 

Js.s.B. in short ) Training Centre, liaflong 

under the Adminis ~rative control Of the Deputy 

Inspector, General, Training Centre, Haflong 

(Assam) which is a department of the Govt- Of, 

india directly under the cabinet Secretary 

The applicants have a ccmmon grievance 

and, interest in the matter and as such they are 
i 

filing this single application with a view to 

avoiding multiplicity of litigations , inasmuch 

as the relief prayed f or, if granted to one of 

them, will be equally applicable to all others 

as.they are all ~ slmilarly- situated - The appli-

cants crabe leave of this Hon"ble Tribunal to 

allow the applicants to file this single appli-

cation as provided in Rule 4(5) (a of the 

CAT (Procedure) Rules , 1987 

2) 	7hat the Govt. of India, in 1962, set 

up the Directorate General Of security (D.G.S. 

in short) under the administrative control of 

the cabinet secretariat for sane specific pur-

poses which is a multi-role and multi-disci-

plinary organisation ccmprising four agencies 

namely, Special service Bureau (,S.S.B. in short)- 
J 

c ontd,. 



-41 
15. 

1~ 
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Avlation Research Centre (A.R.C. in short) 

Special Frontier Force is.F.F. in short) and 

chief Inspectorate of Armaments 

3) 	- That the applicants beg to state that 

the cabinet secretariat, Vide.letter NO-A-27011/ 

4/86-EA-I . I dated 18.12*87 addressed to the 

Director, planning , Directorate General Of 

security, informed that certain concessions were 

granted to the Staff Of S-S-B-* S-F,-F-, C&I*0*A* 

(Chief Inspectorate of-  Armament,$) , and - Dir8ct6-;, ' 

rate of 'Accounts and the concessions were listed 

in Annexure-I. '  In the saia letter'  it was 
. 
also 

mentioned that for scme of the concessions, the 

various hardship locations had been categorised 

as 	and "c" Stations as mentioned .  in the 

Annexure-II'to the letter. 'In the said letter$ 

it was also mentioned that for the purpose of 

House Rent allowance, C*oncessions to the vari- 

ous categories to staff th~ equation Of Posts 

as listed in Annexure-A to the Cabinet sec-re-

tariat order dated 28.10.86 would also be app-

licable in respect of the staff of S.S.B-,, 

S.F.F-* C-I-0-A- and Directorate -Of -Accounts - 

copy of ~ the said letter dated 18.12.87 

alongwith two  Annexures is annexed ,  

herewith and marked as Annexure - i. 

4) 	The applicants beg to state that,from 

th6 said letter and Annexures, it would be 

apparent that certain concessions were granted 

0 

c ontd .9 # * 

0 
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and- in the case of the applicants, the concess-

ions referred to against serial No.2 in Annexure-

1, i-e- Ration allowaace, would be relevant-The 

House Rent allOwahce to the executive cadre was 

made admissible to the personnel of other cadres 

also of the corresponding level except in the 

case of S.S.B. Battalion personnel and Deputy 

Ccmmandants/Ccmpany Commanders/AsSistant Company 

caumander of S-F-F. and also those on deputation 

in the S.F.F. f roam the AMY - 

	

5) 	That the applicants beg to state that the 

order dated 28.10#86 mentioned in letter dated 

18*12*87 (Anaexure-I) was an order frcm the 

Cabinet Secretariat whereby the sanction of the 

President was conveyed to the equation of posts 

listed at Annexure-A in various cadres of corr- 

.esponding level in Aviation Research Centre to 

that of the executive cadre. The present appli-

cants have been equalised with the Field Officers 

and below and as per the said equation, the appli-

cants were paid House Rent allowance from 1987 

itself 

A copy of the said letter dated 28,10,86 

alongwith enclosures,is annexed herewith 

and marked as Annexure-II. 

	

6) 	That the applicants beg to state that 

the Annexure-11 to the said cabinet Secretariat 

letter dated 18-12*87 above (Annexure-I) , had 

categorised certain locations as category "B" and 

c ontd ... 	0 
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"C" ia Arunachal Pradesh Gujrat, Himachal 

Pradesh, i & K , Manipur, Meghalaya, Tripura 

uttar Pradesh and Wst Bengal - 

In exercise of powers vested in him 

as the Head of the Department and in terms of 

para 3 of the aforesaid Cabinet Secretariat 

letter dated 18.12.87 (Annexure-J), the Dire-

ctor, S.S.B. (Respondent NO-3), by his office 

No. 9/SSB/AO2/86 (1) Haflong 2253 dated 

12.8.97, conveyed his sanction to the classi-

fication of the Training Centre (SSB), Haflong 

as Category "B" Station for the purpose of 

various concessions as mentioned in Annexure-I 

(other than dlothing grant) of the above-quoted 

cabinet secretariat letter dated 18*12.87 

(Annexure.i) for a period of 3 (three) years 

with effect f ran the date of issue Of that 

order ( From 12.8-97 to 11.8.20UO 

copy of the said order dated 12,8697 

regarding categorisation of' Training 

Centre, SSBs Haflong as category "Bit 

station is annexed herewith and 

marked as Annexure-iiI. 

7) - 	 That the applicants beg to state and 

s ubmit that they have beccme eligible for 

getting ration allowance w-e-frcm 12.8.97 

( date from which SSB Training centre,Hatlong 

was categorised as "B" location) as per their 

0 
contd**# 
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entitlement buti surprisingly, for reasons 

best known to the respondent-authorit ies, the 

applicants have been deprived of the ration 

allowance otherwise due to them in a, most 

illegal and arbitrary manner although the 

executive personnel were being paid ration 

allowance as to their entitlement - 

That the applicants beg - to state that 

the Aviation Research Centre is a part of 

Directorate General of security alongwith S-S-B 

and two other organisations - Similar concess-

ions including. Ration allowance were granted 

to the employees of the Aviation Research 

Centre and the non-executive staff Of the 

Aviation-Research Centre were also deprived of 

the Ration allowance and only executive staff 

Was given the same. some employees of Aviation 

Research centr'e * Docmdocma had filed an appli- 

cation before this Tribunal claiming that 

being non-executive staff , they were also 

entitled to get the Ration allowance as was 

being given to the executive staf fF. according 

to the equalisation done as per order dated 

28,10.86 (Annexure-ii) and the same was num-

bered as O-A. 245/95.  A Division Beach of this 

Triburul, by judgment dated 14*6*96 0  held that 

the Ration Allowance was admissible to the 

applicants and directed that the Ration Allo- 

I 	 wance be paid to the applicants at the rate 

0 

contd. .. 
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applicable to them with effect frcm the due axd.x 

date and to pay the arrear amounts within a 

fixed period. The Aviation Research Centre 

authorities, instead of granting the concessi-

ons #  filed an s-LoP. in the Hon'ble supreme court 

challenging the - order passed by this Hon*ble 

Tribunal granting Ration Allowance to the non- 

executive Staff and the Same Was numbered as 

special Leave to appeal (Civil) No. 1706/97. 

The Hon'ble Supreme Court, by order 'dated 

16,3*98,, dismissed the Special Leave to Appeal 

and directed tha ~ the order be punctually obse- 

ryed and carried into execution by all concerned. 

The order dated 14*6*96 passed by this Hon'ble 
_+kkQ> 

Tribunal in O-A. No. 245/95 hadLattained f ina- 

I ity . 

Copies of the order dated- 14.6.96 passed 

by this Hon"ble Tribunal in O.A. No. 

245/95 and the order dated 16,3,98 pass-

ed by the Hon'ble, supreme court are 

annexed herewith and marked as 

Annexura-ly nd_y--respectively 

9) 	'That the applicants beg to state that in 

pursuance of the said judgement, the 	Cabinet, 

Secretariat* vide their order NO.A.27011/4/86/ 

pA.11/1483 dated 16.6.98, sanctioned the Ration 

Allowance to the non-executive Staff of the 

Aviation Research Centre and all payments have 

since been made to the Staff who are still con- 

tinuing at DocmdocMa which has been categorised 

as '!Bn station - 

contd * * 9 

5--- 



6L 

20* 

10) 	That the applicants beg to state that 

s ome other non-executive Personnel Of Aviation 

Research Centre (ARC) in short ), F-R-.U. Numa-

ligarh who were also deprived of getting the 

Ration Allowance had also f iled an application 

before -this Hon'ble Tribunal claiming Ration ' ' 

Allowance and the .  same was nurfibered as U.A. Xrsxx 

89/96. This Hon'ble Wibunal, by Order dated 

17,7.98 o  disposed of the application directing 

the department to Pay Ration Allowance w- ' e-f 

22.204 alongwith arrears within 3 months 

COPY of the order dated 17,7.98 passed 

in O-A. 89/96 is annexed herewith and 

marked as Annexure-irl. 

11) 	That the 4PPli~ ants beg to state that 

after the non-executive cadre employees of the 

Aviation Research centre,DOcmdOoma and Of Avia-

tion Research Centre, Field Research Unit 

Nmaligarh were granted Ration Allowance, as 

s.tated above, in terms of orders passed by this 

Hon' .ble Tribunal which Was not interfered by the 

Hon'ble Supreme Court, the non-executive perso-

nnel serving in the'S.S.B* s  Itanagar in Arunach-al 

Pradesh filed an application before this Honsble 

Tribunal which was registered as ;O-A.No-103 'of 

1999 claiming grant Of Ration Allowance w.e.f. 

8.11.94, date from which Itanag ~r was categori,sed 

as "B" Station s. - This Hon i ble Tribunal 	by order 

contd. 
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dated 8.9.99, disposed of the application by 

directing the res.,pondent-authorities to Pay 

ration allowance to the applicants with 'effect 

from the date On which the allowance became 

admissible. It was further directed that the 

arrear amiount *  as adm'issible to each applicant, 

should be paid within 90 days frC_M the date of 

receipt of the order 

COPY Of the order dated 8- 9-99 passed 

by'th'is Hon'ble Tribunal in 0-A-NO-103/ 

99 -is annexed herewith and marked as 

Annexure.yli 

12) 	Thato thereafter *  some of the non-exe- 

cutive personnel of -the S.S.B. serving under the 

Divisional organiser, s.S.i3., Shillong Meghalaya 

also filed an application -before this Hon'ble 

- Tribunal which was .  registered as O-A.no-367/99 

praying for grant of ration allowance W-e-from 

2794-92 *  date from which Shillong was catego-

rised as "B" Station. This Hon"ble,  Tribunal,by 

order 
I 
 d at.ed 12,*1.2000, disposed of the aPPlica-

tion directing the respondents to pay ration 

all I  owance to the applicants w.e.from 27.4.92 

onwards ( date from which Shillong was catego-

rised as "B" Siation 

Copy of the said order dated 12.1.2000. 

passed by this Hon'ble Tribunal in 
~D-A-

No. 367/99 is annexed herewith and` 

marked as Annexure-viii. 

c ontd .. 
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That the applicants beg ~ o state and 

submit - that they are Similarly situated like 

the applicants in the above-noted original app-

lications and their case for getting the benefit 

of ration.allowance is fully covered by the .  

orders passed by this Hon"ble Tribunal in the 

above-noted original applications 

The non-executive personnel serving in 

the s-s-B. in Itanagar CO-A-NO- 103/99) and in 

shillong (0-A.NO. 367/99)  have since been 

granted ration'allowance in pursuance of the 

orders passed by this Hon'ble Tribunal, as sta- 

ted above, and the present applicants are simi-

larly situated like the applicants in those 

appl ic a tions and as such, relying on the orders, 

the applicants are entitled -to be granted ration-

allowance frim the date when the SSB Training 

centre , Haflong was categorised .  as "B" Station -

by the ccmpetent authority w-e-fram 1208*97 . 

That the , applicants took up the matter 

with the Respondent No - 4 who was pleased to 

send a proposal to the Respondent No.. 2 reco-

mmending grant of ration allowance to the non- 

executive personnel (applicants) posted at the 

S.-S.-B. Training Centree Haflong vide his office 

memo No. 1/6/Estt/95/TCli/569 dated 17.1.2000 

but * unfortunately #  the Respondent No.2 #  by 

his-  office memorandum No. 9/SSB/A - 2/86(l) -  

Haflong-459 dated 4.2.2000.. intimated..'the 

Contd - * * 
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Respondent No. 4 that, as per existing instru-

ctions, the non-applicants Of (0-A- were not 

entitled to get ration allowance on the basis of 

judgment of the central Administrative Tribunal, 

Guwahati - 

Copy of the said memorandum dated 

4*2.2000 is annexed herewith and marked 

as Annexure-IX. 

15) 	That* in the meantIlile, the 
I 

Respondent 

No*4 received a 'copy Of the memorandum NO.30/ 

SSBA 2/97(17) 559-570 dated 19-2.99 addressed 

by the Respondent NO.2 to the Divisional ' Crga. 

niser, SSB, A.P. Division, Itanagar whereby 

referring to - earlier cases Of granting ration 

allowance to non-executive personnel of the 

S ,*S&Ba, -it Was intimated that only the appii-

cants in 0-A , MO ,  245/95 who were non-executive 

Personnel of , the Aviation Research Centre (A.R.C. 

in short ), DocindOOMa were granted ration 'allo-

wance in terms Of Judgment/Order Passed by 

this Hon'ble Tribunal in the above-noted oViginal 

-application 

1(  

In another memorandum No. 9/SSB/A2/86 (1 )_ 

SHG-3045 dated 2,11 * 99 *  the Respondent N6.2 made 

the position clear by reiterating that non- 

applicants in various original applications dis- 

posed of by this Honable Tribunal directing Pay-

ment of ration allowance are not entitled to 

contd... 
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the grant of ration allowance 0 

Copies of the said memoranda dated 

19.2.99 and 2.11*99 are annexed herewith 

and marked as Annexure- X and XI.respe- 

ctively 

16) 	That the applicants. have become highly 

aggrieved as they are illegally and arbitrarily 

deprived of the, ration allowance otherwise due to 

them. . The respondent -authorities have rejected 

the claim of the applicants and they are now con-

vinced that no useful.  purpose would be served by 

waiting any longer and as such they are approa-

ching this Hon"ble Tribunal praying for relief . 

5 : GRCUNDS FOR RELIEF  WITH LEGAL - PROVISIONS:- 

For that the action of the respondent-

authorities in denying ration allowance to the 

applicants - is illegal, arbitrary and extremely 

discriminatory and as such this is a fit case 

where this Hon'ble Tribunal will exercise juris-

diction and grant relief otherwise due to them 

For that the applicants have been ille- 
I 

gally discriminated against in not allowing the 

benefit of ration allowance although they are 

similarly situated with these of the A.R.C. *  Docm- 

dOomas ARC, FRU, Numa ligarh & S*SoB*, Itanagar 

and sSB * Shillong who have since been granted 

c ontd ... 
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the benefit of ration allowance as per  order of 

this Hon"ble Tribunal and as such the action of 

the responddnt-authorities is bad in law and 

liable to be set aside - 

III) , 	For that the respondent-authorities 

are required to extend the benefit of ration 

allowance to the applicants in pursuance of the 

order dated 14*6*96 passed in O.A. No-245/95 
P 

(Annexure-iv), order dated 17.7,98 passed, in 

C-A.NO- 89/96* (Annexure-VI) * order dated 

1 8.9.99 passed. ; n ­0-A-NO- 103/99 (Annexure-VII) 

as they are similarly situated with the appli- 

cants of the above-noted original applications 

and that not having been done,, the action of 

the respondent-authority is bad in law and L -.Lj)l 

liable to be set aside . 

IV) 	 Por that the respondent-authorities, 

instead of extending the benef it of ration 

allowance to the applicants of their own, as 

directed by this Hon'ble Tribunal, ccmmitted a 

serious illegality by driving and harassing the 

applicants to approach thi's Hon'ble Tribunal 

causing multiplicity of liti~ ation and as such 

the action of the authorities in denying ration 

allowance to the applicants deserves to be 

struck down as unsustainable in law - 

V) 	Por that the action of the autho- 

rities in not allowing t he applicants to draw 

contd. 
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ration allowance has amounted to serious discri-

mination offending the equality provisions cons-

tained in Article 14 and 16 of the Constitution 

of India and as such the action of the authority 

is bad in law and liable to be set aside - 

VI) 	For that, in any view of the matter, 

the action of the authorities in subjecting the 

applicants to serious and illegal discrimination 

aad denying them the ration allowance otherwise 

due to them is bad in law and liable to be set 

aside - 

6 : DETAILS OF THE REMEDIES EXHAUSTED 

The applicants had submitted repre-

sentations to the ccmpetent authority through 

proper channel but these were turned down only 

on the ground that they were not applicants in 

earlier cases allowed by this Hon'ble Tribunal 

in the matter of granting ration allowance 

7 : MATTER NOT PREVIOUSLY FILED OR PENDING .§- _N1_ 
WITH ANY OTHER COURT :- 

The applicants further declare that 

they have not previously filed any applica-

tion, writ petition or suit regarding the 

matter in respect of which this application has 

been made before any Court or any other autho-

rity or any other Bench of the Tribunal nor 

any such application , writ petition or suit 

is pending before any of them 

contd * * * 
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8 : RELIEF SOUGHT: 

It is i therefore, prayed that your 

Lordships .would be graciously pleased to admit 

this application , call for the entire records 

of the case, ask the respondents to show 

cause as to why the applicants should not be -

granted the benefit of ration allowance with 

effect from 12.8.97, date from which the san-

ction of the competent authority (Respondent 

No.3 ) was conveyed to the classification of 

the S.,S.&  Training Centre,, Haflong as cate-

gory "B" Station (Annexure—III) after setting 

aside the impugned order dated 4.2.2000 

(Annexure—IX) as has been granted to others 

who are similarly situated like the present 

applicants and after perusing the causes 

shown, if any, and hearingthe parties, direct 

that, in view of the attending facts and 

circumstances of the case, the applicants be 

granted ration allowance w.e.fz-om 12.8.97 

date from which the S.S.B. Training Centre 

was categorised as "B" Station as per Annex-

ure—III) including arrears after setting aside 

the impugned order..dated 4.2-2000 (Annexure—IX) 

as has been granted to those.who are similarly 

situated non—executive personnel of the SSB, 

Itanagar and SSB, Shillong and/.ox pass any 

other order/orders as Your Lordships may deem 

fit and proper . 

And for this act of kindness .*  the applicanta, as in 

duty bound, shall ever pray . 

contd. 
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9 21TERIM ORDER,_IF ANY,, PRAYED FOR:. 

NIL 

10 Does not arise. The application will be, prese-

nted pers ,onally by the Advocate of the applica-

As 

11 : - PARTICULARS OF THE POSTAL ORDER IN RESPECT OF 

THE APPLICATION FEEo.- 

I. P. 0. No. 	 I dated 	- aO'bOissued 

by the Guwahati Post Office payable at Gawahati 

is enclosed 

12 LIST OF  DOCUMENTS-- 

As stated in the Index 

contd... 
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VE.RIFICATIC'N 

I, Shri Narendra Kumar TIwari son of Shri 

markandea Tiwari, aged abbut 4'5 -  years *  presently serving 

as the Upper Division Clerk in special service Bureau' 

Training Centre,Haflong (Assam)'do, her4by, verify that 

the contents in paragraphs 

are true to my personal knowledge and those in paragraphs 

_s, 	are believed to be true on 

legal advice and- that I have not suppressed any material 

fact 

1, being one of the applicants, :have been autho- 

rised by other applicants to sign this verification on 

behalf of. them 

Pla . ce 	Guwahati 

Date:- ,  13- 3.2UOO 

SIGNATURE OF THE APPLICANT- 
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Annexure-I* 

No- A. 27011/4/86-BA-II 

Government of India 

cabinet secretariat 

Bikaner House (AnnexO)# 

sahjahan Road 

New Delhi 

New Delhi * 4-- he 18*12.87, 

To.. 

The Director (Planning), 

Director General of Secuxity 

East Block, R.K. PuraM 
New Delhi-66. 

SubJ ec t 	Graint of concessions to the Staff Of SSB, 

SFF.- C-1*0--A. and Directorate Of Accounts 

N 

s i.r # 

I am directed to -convey to the sanction of 

the President to the grant of concessions mentioned in 

the Annexure-1 to the -various categories 9f-  Staff of 

SSBI SPF *  CIOA and Directorate Of Accounts subject to the 

restrIctious indicated therein on the pattern of the 

Research and Analysis wing of this Secretariat 

2. 	 These orders will take ef f ect w -e -f lst 

August, 1987 

3. - 	 For scme of the concessions the various hard- 

ship locations have been categorised as 'B' and 'C' sta-

tions as indicated in Annexure-Ii to this letter -However., 

if the Heads of the Department feel at certain times 

that certain locations or assignments have become 

contdo4,* 
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specially hazardous and there is a sp~ciflc increase in 

the threat to the personnel and/or promises, they can 

determine on merits the cirtieria of hardship and the 

period for which Auch locations may be categorised as 

belonging to category 'B' and IC' Stations after recor-

ding the reasons in writing 

40 	 For the purpose Of House Rent Allowance 

concessions to the various categories of Staff the 

equation of posts as listed in Annexure-'A* to the 

cabinet secretariat's order No. A-11016/86-DO-10  dated 

28*10*86, will also -be applicable in respect of the 

Staf f Of SSB * SFF, CIOA and Directorate of Accounts * 

50 	 This issues with the concurrence of the 

Mi nistry Of Finance vide their u.,O.wo- s.1428/SE/87. 

dated 10*8*87 read with UO No. 

1151/Dir-.Fi (s)/31, dated 2nd December, 

1987 . 

I 
	 Yours faithfully, 

Sd/- 

(R-K.GANGAR ) 

Depu-Ey - ~ecretary (SR). 

Enclo: - Annexure-I and IT. 

COPY to :_ 
Shri H.B.ioshri, Director, SSB 

Maj. Genl. S.K-sharma* PVSM,*IG SFFG-1 

3 

0 

 G-B-MathuroDy-DireCtOr Of Accounts. 

4, Lt. Col. K.K.Bhandari,CIOA ~- 

shri j-subraManiam Director IF 

shri K.K ,Mitt al, Dy - Director of Accounts (SW). 

Order File. 
Or 

contd - - - 
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OFFICE OF 'ME  DIVISIONAL  ORGANISER , SSB: A-P-  DIVN. 

ITANAGAR 

NO. NCE/P-9/97-98/27 	 Dat . ed:-20.11.97 

copy to 

1 - The Ccmdtso, cc #  S5B- Dirang/Paser/Tezu-for information 

and necessary action - W,,V,*T* your signal Noo4724 dated 

25,,1007. 

Sd/- nlegible, 

AREA ORGANISER (S) 

DIVL- HORS. SSB ,.ITANAGAR 

& * 0 0 0 0 * 

" -Y 
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Annexure-Io 

ANNEXURIE TO THE CABINET SEC ITT- LETTER NO- A- _27011/4/86_FA_ ,I:[ 

DATED 15 DECE14BER,1987 

- - - - - - - - --- - - - - - - - - - - - - - - - - - - - -- 	 - - - - - - - - - - - - - - - - - - 

S1. 	No. Nature of the Extent of the c'on'cession granted Remarks 

concess.1on o 4 

- - - - - - - - - - - - - - - - - - - - - - - 	
- - - - - - - - 

2 3 4 
- - - - - - - - - - - - - 	 - - - - - - - - - - - - - - - - - 

Hardship 'Allowance A hardship allowance @ Its-25% of basic For the stations 	- wh ich 	are 

Pay. subject  to maximum ks*400/- p.M. declared - as belonging. 	to 

in respect' of category "C" and 12.5% category NB* and 	C' by, the 

of basic subject t 0 m aX imum 	of 
Head of the Department under 

Wse 200/- P,M. 	to C ' ategory 	*B' stat-i- 
the powers now deegated 	to 

ons other -than bhose situated in the 
him *  the same rates 	will apply. 

North-Eastern region,Andman 	and 

Nicobar Island and Lak shd'weep, where 

special allowance is already. sanct- 

ion;9d 

contd. ,.* 
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2) -Ration AllOwance 

-2- 

Ration Allowance to the rank of Field Officers and 

below at the following rates excePtIng'S5B Bn. 

personael and py Ccmdts */Day -Ccrndrs -/Asstt Dey,. 

ccmdrs- Of SFF and also those on dePutation In 

the SFF frcm the ArMy 

contd. 
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- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

2 

	

2.. 	 3 	 4 

- - - - - - - - - - --- - - - - - - - --- - - - - - - - - - - - - - - - - - - --- - - - - 

LOCATION 	 RATES 

I) Category IBO 	 As admissible from time to 

	

stations 	 time in the Border ,zecurIty 

Force in peace areas 

ii) Category $ c *  As admissible frcm time'to 
st at ions 	 time in the Bsp In operati- 

onal areas 
3) clothing:i) A non-refundable clothing grant of Rs*3000/_ 

-for siaff other then SSB - Bn -personnel and 

Dy-comdts./Coy-ccmdrso/Asstt*coyoccmdrse 

of SFF - arid also these on deputation in the 

srF - frcm the Army,posted in category B and 

c stations and located at or higher than 

3000 mtrs.above MSL and R.,,.,2000/-for staff 

posted at category B and C stations and 

located between 1~00 and 30 
1 
 0 0, Mt rs - ab ov'e 

MSL as a one'time grant - 

(I) the ant ount will be Paid as an 
advance and will be adjusted on 

receipt of 'the joining report at 

the hardship location and a cer-

tIfIcate that the advance has been 

utilised for the purpose -it was 

intende 

c ontd - 0 0  



Renewal grant at the rate of 500/- 

p.a. for location at or higher 

than 3000 Mtrs. above MsL and 

&*3000/- poao for locations 

between 1500 and 30UO Mtrs. 

above MSL in category 'B I  and #C 11  

stations - . 

(ii) ahis one time oon-refundable 

allowqnce one time non-refun- 

dable allowance will be admi-

ssible only to those personnel 

who are posted in category "B' 

and 'C" locations for a peri- 

Od 0~ not loss than 2 years. 

In case the Cfficer returns 

from posting from category 'B" 

and "C O  locations earlier than 

2 years .  at his own request,he 

will be asked to refund ,  pro- 

portionate share of the cloth-

Ing grant 

contd** o 
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- - - - - --- - - - - - - 	 - - - - - - - - - - - - - - - - - - - - - - 

2 	 3 

- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

4 

4. Spec ial TA/ DA 	Daily allowance at increased reate fOr.cla- 

- - - - - - - - - - - - - - - - - 

(iii) The Head of the organisations 

ss if Ied "A'  class cities will be admissible 
at the Ir own discretion within 

during to-iii to categOry #B *  and (cl sta- 
approved pgremetors l# ,  can classify 

tIons.6 

Porterage and adi.A.41*1 transport, 
any location as be longing to 

. 

charges as admissible under supplemen- :  category 4 B:' and Ic' station for 

tary pules 	(v .1de Minoof r-ineko.m.900.  the purpose of clothing grant 

5 	(34)-v..1v (B)/64 dated 6ol0q,65) ,,Ofor (Though on the basis  of height 

classified areas In Himachal madesh alone It may not so 	qualify)based 

will be -  admintible for tours to all 	I on -other factors such as sevevec-11. 

category I B' and 'c" stations* c&1mate etc. 	~(eogo In a narrow 

valley.).The Head of the organi- 

sation will got approved ,,*  well 

In advancd;*. frcm the cabinet. 

Sectt*# the parameters for decla- 

Xing any location 	as equivalent 

to the category 6 B$and ectstations- 
contd..'.. 



0 

5. Leave Travel 
concession. 	 (I) Enployees other than SSB Bn*PersOnnel and 

those on deputati-on in the SFF from the Army 

posted in cetegory OB'  and $ C#  l0catIons - will 

be entitled to leave Travel - concesslon once 

A year against the normal rules of one in 2 

years* 

in case of deathio serious Illness 

of marriage of a f amIlk member,,*, where 

the family resides Separately.# the emp. 

10-yees will be entitled to 50% of the 

rail fare of the entitled class for tra- ~- 

vel to place of residence of -the fcamil** 

in the GMPIOYees.. are to travel more than 50r ~' 

KMSa By road -edther at the end of the jaurney,, 
full bus fare for this journey will also be 

re1mbuxed * 

In case the employees posted 

'B' and OCI location has 

already availed the LTC for 

the block year 1986-87 befcce 

issue of this"'Order#  that 

concession will be treated as 
.1 

pertaining to t 6# he cci-Ifiddar 

year,#  1986 

contd *,, 



I 

6, journey t !me while 

proceeding on leave - . 

7- HOU88 Rent Allowance.- 

-7- 

Euployees posted in catego ry 'B I  and 

IC' station will be entitled to SO J, 

n&U.9 tJme between the'point of duty 

and nearest rail head* 

t 

House Rent Allowance facitities 

admissible to the Executive cadre 

will be admissible to the personnel 

of other cadres 'also of correspon. 

ding levels exeept In the case of 

Bne Personnel and Dy*comdts o/ 

Coy 9Ccmdrs ,,Y4Asstt. coyoc cmdrs, of 

SFF.  and also those on deputation 

Inthe Sff from the Army* 

Legve.. In the ir case will ccmmence 

and toxminate on the date the 

employee reaches the rail head 

nearest to the place of duty 

at category 'B" and 1,c4 station* 

The journey time shbuld 

be reasonable and will be determl. 

ned by the respective units* 

c ontd 



J 

2 	 3 	 4 

Cash compensation 	Cash compensation f or work on holi- 

for work on holidays. 	day as admissible to the staff of 

the executive cadre upto the rank 

of Field Officers o in the IB & AW, 

will be admis s ible tb personal - ASSi- 

stants *  stenographers and other, 

6taff of Telecorn,ciphar and' M ~ T- 
cadres, who are drawing basic.pay 

of iLs*900/- (pra-revised) and below 

are not entitled to overtime &llo. 

w a nc,e 

9* Goverment -Tra- 	 Government Transport will be provi- 

nsport. 	 ded to the staff engaged in night 

shifts for picking them up and to 

enable thei R to return to their-

residehce. 

10. security allo- security allowance at the following 

wance to ministe- rates is sanctioned to the following 

rial, secretarial and category of the staff working in 

Accounts cadres. Top secret Branches 

subject to a maximum of 15%in each 

crade 

DESIGNATION: 	 AMOUNT: 

L-D.C- 	 us. 20/. P.m. 

steno, -Gr-3:ii/uDc 	 6.30/- P.M* 

stenO Gr-II/Assistant 	 b1450/_ P.M. 

~- section'Off icer/private 

secretary/ST. P-A- 
Assistant Director/Area 	 ki* 200/.p.M. 

Organiser/Dy -Director of 

Accounts 

contd * * v 
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ANNEXURE-II_ TO THE CABIENT SECTT-LETT-ER NO-DATED 

STATE 	 CATEGORYB" LOCATIONS' CATEGORY'*C' 

ARUNACHAL PRADESH LOCATI- 
BOMDILA C/ TAZO 
TAWANG KOLORIANG 
DAPARIDO MONIGAGNG 

ALONG MECHUKA 

YINGKIONG TUTING 

R40ING WAKKA 

HAUL .IANG HAWAI 

MOAO LADU 

NAMP,ONG LONGDING 

SEPPA PANCHAO (TI- 

RAP) 

CHAM LONG 

ANINI- 

MANIPUR 

KAJA 

KALONG 

NYOMA 

HANLE 

LEH 

KHALSI 

MORCH 

CHAKRP 

EKARONG 

CHANDEL 

CHURACHANDPUR 

MONGHBA - 

WAMENGLONG 

UKHROOL 

CHASSAD 

KRULLAN 

GLlfRAT 
	

RADHANFUR 

HIMACHAL PRADESH 
	

KAL'PT .  (REKIONG-PEW 

POCH 

J & K 

MEGHALAYA 

TRIPURA 

UTTAR! PRADESH 

WEST BENGAL 

JOWAI 
NONGSTOIN 

KAILASEHAR 

UDAIPUR 

KHOWAI 
SONEHURA 
DHARCHULAI 	 MLINSYARI 

JOSHIMATH. 
SUKIAP0YJiRl 

NAXALBARI 

p 



IV a 

OMMMVE ~.T CY 119DIA- 

CABINST 5MRSTARIATO 

An t ,49U Mm Ile 

SIXA11a kiLUSS A ,iU&XB# 

SH AUJ M AS A OA D # 

nated the 228th 4x-.t*IWSG- 
4=:Z~ 

2=2 

subjects Extension of House pant Allowance concession to 

other aadros 09 ARC at par with executiva cadres-P 

Refererme Artc Dtd*UO NO* ARcIrk-108/050 dated tho 

2s 	Zm coc:~., Lmuatjan of thig socrotarl&t lettor No* 

m*4904 1-YO/06 -D0*1 dated the IU9591 986 ,sanction of tho 

preelfta 14a hereby conveyed to tho ecraetion- 	of posts 

JLsta-6 at &aaa.-.ure 0 ,% 1' to this Order in Varicus cadt0c 

c oggeayomaing lavals in the Anc %o that rxC,  the expaum 

tive  cadres An the oald organization excluaively 9 0t the 

k,U9jp0SQ Of poys.!OM Of HCUSS Wt A1i 0'AaiM0  00  &dM1-GS'Lb1G 

to the execUtive cad9co 

3* 	Thia ls5uea with the cmcurionce i0L ale DiXect= 

(IV) Vida thaig r1y e  vo.1799 dated 

sd/-m,0*x* Ganger) 

Deputy necretarly (sR)* 

T*1 

1,. 9  r:~hrl p *Gwaminathano DIXeCtOts ARC# NOW DD"O 

2- shrL m C.Roy Ch-pudtWry,0  DlrectOr Of APC'z%12t-0  

co~bkmt s-e-M. rot nr jf4at, ,F mati ralhi 

3i -  WA Jo 	 DUoctox (1p) 0 cab1=r-,t: sootto 

Mm' 091hi a 

4o M&td 71100 	 adO-- (P -,I~ 

Dok,Ut Y 349C XC t &XY (SIR 

Contdoe- 



"Ai 

05- 810nation and corresponding pay scale of other 

scale of axe- Cadrame 
art Ave 'Cadres 
0* 	es *36 Ow a* 0* 40 im 40 	~m 	ft 0-0 	m 	40 42 	a% 	Cb 	-0 	W Op 	db 	W* 	40 m 	m 	qcw 	w 	m 

~w go ON-m- Inv* 	I" 	dwoo*% 

ion off 1C or &,630-1200/oo 
20 ACCOmats off icer 0'., 91040-4200/40 

Private secretary b.,,*775-1200/00 

40 axe 	IPOA* 

A48tt* PUG Off ICOV UA 50-a 2004,  

ASOtto COM"Waft h,  *6 SO-1 2004a 

TO 

Amatteecivil) 

surgeon or e I's 

too tte "ChR1*a,% 

f Lear & ,,G SM-1-1 200/m 

b *6 50-L 200/m ,  

As St 	a "0 

13* lJbTaXi&n L, 	6 so" 200/-* 

16, 

M*3 20 StQrAQ QX*22 (DOAS) bS 

3* Aaa&matant 



120 

Now 4A aw 

So  AGOtteLibrarian 

6e poreman 

7 	jt e  Tachdical Of f icOx 

jt'stareg 4 

two 

go' ftzadhM i0al Asstta 

(Aix 

Gication Afixtt. 

2SQjQSOiOA41 A86tt* 

jZvApCqdatG- of f loae-r 

t3e szo ramd1nal ake at t. SG'~ Do 0/- 

9% 	40  

3 

or 	40' 	 Oft 

m 	4w 	ON 	4m 	10 

post 	their 
post* Th OUCII V~ is a 

With VO 	"-~ Guy %
C v 	post if, cho"a &W there 

tj a eqmiv&J-eQt POS- &rristant/ 

j acr Caccutiva COO-re ail 

V 

Technical Asaistatit 

2 5-4 P 0 

tw o  
To ac her 

Nurxir4 sister 

"Staff 3=60 

at, Regicg-raphOr 

-tan 

ij,, 	pharmaclat 	(qu&I -t- 
&a* 330-560/- 

tied)* 

Contd a * * 



Q,~-eratiOn Threatre. 

(Techniciani 

l3o Sre Lab. TOChniclan &-a 425.&700/. 

15* flasscOur 	(Physioth. 

arlvip-t A-0 455.7ou/. 

!) I.c. t e, i L,0425.640/. 

junior T-echnlca). 

V.91car Cr.110  jb*425.700/. 

JX# -stores Qfficer 

ar * Ix" &,*425-.700/. 

P60,0Z &%JOrvJmOJr L-*425.600/. 

20-o nead clerk 

a U  te J &-.42S.600/. 

24c,  Pall Acccunto Clark hi~, 330.560/. 

92- 'H*diCal A&Stt- &.42S.400/. 

22# 

24* Acrodrome opera. 

t or 

25* Radlo Irechalcian. #-*380—%.0/. 

26* nedla operator, &*38O.S60/.. 

27 o  scUntlfic A;satt, h;,o425.-7QQ/.. 

2106 MCA,= Observex. &*330-560/. 

2 9,9 Jumior ,  Accountant* bo 42SZOG/~ 

Coata 0 a & 



-OW A-14 Ovi- 

14* 

1~ 

Ow ~Ift m Ow w Im 	Im 	 40 	am 0- 	 .0 

b-o 260-400/w 
2o Agitto Station 	be 3 30 -480/- 

(4f icer. 

Leading Vireman/m.T. 
sk vItter w1ver-wiver 

Ha's der 

xatcc* 

O w TolOpho" Wexator. I?*o 260o,400/. 

Caspentox (AI9  Wing)  &*320-400/-, 

Carpentax (m- 

Os Tailor (Air V,449) 	ft*320-w4OQ/- 

10* TaUCC (AU Wing 	Ib* 2GO-w4QO/-- 

iputure IncumbOnt 

Ile wiver "ratdx 	ibo33G-430/- 

12* I-Phermacipt (unqua- 

13* rAchanic 	 be 26G,,-,4G0/- 

140 Electrician 	 bo 26 0 -600.~n 

be  26 0 -4 ,03 26 0, In 40, 
se 'g-ABLOX Gootat nor 	kbo 

"xatov 	 TA,  

2o 

Corm 



, 

Lims sub-InSiActcoIr s 1W022S--3$0/- 

4. carkmnter (14edical 

unit ). 

TailOr Medical Unit- b*260--350/- 

6v Fitter- 6.0 260.3 ~59/. 

7. genjor  examimr (Ty;A ilo*26 00-350/91  

W,~Jcansl,ov Fitter 

to Blacksmith CZ- 1  

19 0  weldor Grad*-Z- 

12. Hsch&dist JTuXnGX)* 

26 0.3 SO/q. 

I 

I 	
I 	 1 	

0 	1 . 

&e 	 Atendente 
tr  

2. 

be  210.-270/c-

r:A,,19S.232./- 

5.27 0/,m (MGM-KOU I- 
4* peon* 

5. SUQCYOK (SatiWalajo 

6 * par ash 

AWOK/Watchman' 7, ChW 

ILL.) 

after is years 

C4'gogular G*rvicl* 

Lmb. gttendont/ 

Do or 0jr 

z>,,tV3.v232/-- 

&A 96-232/- 

b,,210-m270/a 

u 

contd* 0 * 



's- 

Carpenter (Air wing 0 2 1 Q--2 90/. 

12* Carponter Grada4aie ,  6*2101.290/. 

(M*V,woxkahojp)* 

13. Mad Gardernex. fi.*210-270/- 

4-v Jamader isweepar) 2Uv-2 SO/. 

vezemaimeaaacs AMU- b*210.290/. 

Laft Opaor)* 

17* cobbler. 

Craca Oittare, r. 0  I K-232/- 

I Be "aterman/ Nate to. 

20* Leader. 

21.0 0 b*210-270/. 

22* Aych (para HedJmalft 

Stagg 

2 -2-a Barber. 6*200.-250- 

24 ,0 ward boyitgalter 

Ifasher , up bAM0232/40 

259 Dhable 

26* melvero 

1
27, cloaner- Ool 26-m232/- 

Junior Electrician 0 

29e Blacksmith Oradea-11 

!11 Lent ;tow %tteadaftt 4o210.27Q/- 

33 ,,  Tra9fIC Hand 

34* (baervatory Attendant4 &*210-250tm 

*000*9 
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loop IA19 W 
	ANN 	VP 

NO. 9/SSB/A2/,ri6(1)-4 ~l,.) fl,,,.2_;~ l!>  
Directo~dte General of 

S  . 
urity, Of f -' ce Of the Director, SSD Eas t F31ock s  V, R.K. Puram W-w Delh-' 11W..66. 

bated, the v  \j,_-,AugUst, 97," 

0 R D E 

in exercise of the powers vested in him as 
Head 6f the 

I 
Department Jn terms 

; ;j 	 Of para 3 of the 

	

4 	 Socxetar.,t,at letter No. A_2'7011/4/%'_'6-EA_-&­- -dated 1C.12.87 9 the sanction of the 0:1rect' 

	

"..- 41 	 or -S.Za is- 
'heroby, cOnv'eyed to the. classificat'on of Tra.ining 

	

Centre, Haf long as Category IBI  Stat 4.on 	 osp 
i 	 f  or the pu 

c oncess io  :4, 14 	 n as mentioned ~.n Annexure-I 
th6'n clOthIng grant) of the above '.-.uoted Qabinet Mectt.', 
"Iette i 1 	71 e-a .ted f  18.12.87 for a period of 3 (three) years- 

lilwl h ef f ect f 1,om the da 	f i 
1 5 order. te 0 issue Of th 

4-r!l 'I 

c 
7>1 

	

k KAAPFUJ ~.N Z-1 	Nr 
ASSYSTANT EIRECTOR (Ek 

~Jr 	. 	' i l i 	1, 	- 	I 	 t- 	? 
IT  

p to 

:e ~ The D.r ctor*of Accounts, Cab. Secretariat.' R.:<. t I'l6rm, New Dolhj (S.i.x c op , es ) .  

-2 Tile 	3.nspector General, T.C. ji j~jj 112n  
3 	t 'H P/J&K/ UPA4,GA~B/SB tA/A P/S Ili 1 l ong/M& N*  1_4 	DIG :TC ~ Ziaraha n/aaloni bar i/Jaminu. FA Gvjaldam. 

CSD&Vi Bhopal/TCTaridabad.' 
Acco 6nts Offdxer ~ SS13  Dte-/A-LA4/t1/E-!1 Bra ' he$_J nc 

4,7 0  er f 11,1e. 
; 
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ADMINISTRATIVE TRI13UNAL,'' GUVIAHATI ' S EWH 
Original APPlicatlon NO-245 of 1995, 

Date of Ordf--r This 'the 14th DaY Of JUn e, 1996. 
'
1i0n'bl6'-%ri. C-L -Sanglyine &Member (A) 

D.C. r1na Member(j) Ye 

II I  Arl JU10kinu Prarjad Z4j)LjjA  
Inspector, 

Aviation R- 

Sri DiPak Nandi. 
Radjo Xlstrj, 
ARCO  Doomdooma . 

Applic.ants 
By!'Advocate S/-Varl G.K.Bhattacharjya G.N.Das.! 

Versus 

rilrrllt~_ 	 of ltdia E': 1~ 	
I 	 "*:.. 	

. 	 , r epresented by Cabinet -Secretary. 
I 	 , :~ 	 ; 	 . 	 ; 

. 	 .. 	
117 

par De 	t-ment'Cabinet Affa irs, New Delhi. 

,c  - 2* Direc torate General of Security Bloc 7tj 	 k R ,  aKc-Puram, 
NOw, Delhi-1-10066. 

V. 	 0 3 	'blrector. Avlation Research Centre, 
R-X-Purwn, .-Netf Delhi,, 

;V- 	DePUty Director, 
Aviation R' astarch cehtre,, 

5C 	H4ffj==f 

~Iy Advo_ate Shrl 

0 R 1) r 1) 

G-L-SANCLYINE.MEMBER(A) 

aPP,liCants are Omployees- ~of the Alriation ResL*arch 
0Pntre 0 Doomdooma (ARC for short). APPlicant t4o,l ic, a:,  

ftnitary Inspector a Post which is e' quivii1ent to Depu 1~ Y 
rlald'of f1cer and 'la bQl0W F1414 Officer. The 

LPA 	 t 

a Radio Kistr14 The posC,  of Mistri: f aj'Ljs: ,  x4ndeK,  the 
jory - of 'Senior Field Asolat alisa, k>e1OW 

Officer. The competent aut'horit I'AR(~' has 4t la;ssif ied y 

5 
r 



aw 

DOOM DOana as a Category 13  station' "'th effect froni 

C  

2. 	' ,-Annexure IV to  thi s  
0_A_&*naLme1y N,~)j-`::227011 

: 
FA_ I w  dated 6.12 .19137 Conveyed the sanction of - t h teSaa' 
Presiderk to the grant of additlona" I concessiorrs mentioned 
In the Anne 

I xure thereto to the various categgries 0. f - the 
Staf 

Of A"C  excePt those on deplitatiol-I  froM t;hLq T nA I 

Force. According to the Annexure Ration 4110 	'e at Wan; 
the Xate adm AssIble In the BSF in peace areas is admissihie 
uPtO the rank of F.0 and below i n category B  

areas Of ARC. 
The applica' 

Uts had requested the authorities concerned to 
allow ~hem the iLation Allowance but this was decli d ne by 
'the, authorities Hence this Original App 11 cation under 
S  c tion 19  Of Administrative Tribunals Ac t, 

3 . 
Mr,,'G*K*BhattahharYa. learned counsel for the 

QPP11ca,ntQ S .Ubmitted that the applicants are ant-itled to 
Ration X110wance with effect from 22.2 .74  

ThIs allow 
Wb 

, 
a denied 

to them b0cdU80 of wrong Interpretation 
0 order' dated 6.12,,1907 by whicl-I payllIen t of t)10  

--ianae was sanctioned. Relying on the written It 
statement 

A 
- submitted that the applicants bave 

the claim on a wrong )qotion that Governme"nt had equa ed; 
: 

i r  
U - hon-executive Posts With different executive cAdr es 

for all, concessions The fact however remains that the 

Ikuatl0h Of POSts v1de order No-A-11016/6/!E~5§-DOI dated 

284.0-1986 (Annexure-iii) is for,the purpoAe of'House Rent 

Allowance only. Further y  the Ce 

r has'been extended to the empl6y!;keq 6 f-junI6 e>oecut 
i -A cadre OhlY UPtO Wic rank Of fit"Id n 	le ' ,Ukld~lovy 

of the".7unjor' E~w uUtive  St a f* C, Of R AW and 'the z! 11cants' Pp 
wlio. do - not -fiall In - thla category cannot benefit 
Rat -ion 'Allt=41= 	 charya~ eubmitted that Mr . G *,K Bhatta 

13~ 

1P 

H 



ground ta4-n by the res-ponderit.,.; 	not tenlble 
the  caiue Of Intelil genc, 

bureau the Ration Allowa ric e 
allowed to. the non-executIve staff also and whe'n the 

'~41110"nce was st 
Opped to be paid applications were 

~submitted 

ent 
before the Central Administrative Tribunal and the pay

m  of Ratlon 41 10wance w 
as restored. In this connection he In 

r 
. eferred to the orders In the O.A. of 163 of 199, and 

Of 'th I a Bench 

We have Perused the records and heard the 
counsel of the Parties In this e-A. Letter NO-A-49011 

10 - 5 -1986 shows that the President is 
P.leased:to ~ 'sanctlon S(elght) concessions 

to the varloLj& 
categories :  cf SLaff Of ARC. Qn-e of the corlaossions is 
House Rent ~ Allo' wance and it has been stated that House 
Rent: Allowa n o- u Acbl4istlbla to ti le 1~x4L-cutj 

 vU Cadre wi.1 I 
et 'to t~e personnel J , 	 Of-  other'cadres also Of -0orres- 

'1,., ponding  levels. 'Conaequenti Y equation 
of posts was ordered 

by the order NO-A-1 1 016/.6/86-Dol dated 28.10.1986 exclusi ve- 
ly for the :purpose 01  Payment-of House Rent 
Under this 'order, the applicant, w4A

~ entitled to draw House 
re.nt: al,lowance. 

Under letter No.A.27011/4./a G-EA-3.1(A) 
dated 6.12. ~1987 .  Additional Concessions  were granted and 
Onc 'Of th0m wag) Ration Allowance tO the various categorlcs 

..Of the-staff Of ARC. The claim of the re spondents is that 
since there 

' a  no equation OL POL-to in rc:;jx.)cL oi. Itatiun 

&11owance this allowance canno ~ be granted tol the ap p,11c:~in tSL ~

-V  
W) 	a re non-exccutiv'c 	 arc. 

iy 
such stat-ict ol 	the respondents. UnI , 	fi. the 3. C~ase: of - 6r`ntinc 1: 	1 
'House PA-.nt Allow  ance for the purpoL, 	-~of,granting Ratjo'n 

O~,Iance such equation of posts Is 	required by t;he 
authorIsIng letters 	This position , 	 f ;7 ofn t I 

f; 

~r 
i4 



1 1 _: . 1  (2 

or zti,~* i~oiici~ 

3 

tion allowan 
FO and belo 

EXEcilic 
No* the con- 

cession 
- - - - - - - - - - - 

2 	 4 

P 	 Allowance Ra 	 ce upto the rank 

	

of 	 w at the follow- 
in 

ation 

Category a 
stations 

se Rent Allo 
e facilities 
the Executiv 
admissible t 
I of other c 
correspondin 

bring in wha 

u by thu let 

cated above. 

cc  ib admiva 

ARC by placi 

.163/91 and 

recommendati 

thic O.A. 

aff of the I 

In 1991. Th 

Ich one of u 

e order d4t ~ 

Chandidail 

in those I 

he pr6seht' 

	

LOC 	 Rates ­#~r - j 	I I 

As admissible from 
time to time In the 
Border Security Force 
in p; eace areas. 

)Molu­ ~ e Re n t 	Hou, 	 W_ xf. 	 Separate ord-- 
INO 

-i 
	: ' ',. Allowance 	anc 	 admissible 	ers will b~& 

will 	issued abo 

	

to 	 e cad~e 	 ut "g. 
A PA -VA 
7 

	

be. 	 o the"' It>erso- 	corresponding 

	

nne 	 adres also 	levels." 

	

of 	 g I'C~V6 is 

41 

	

- - - - - - - - 	 - - - - --- - - - - - 146. 0; ~Ij  

'k 

ot._  r, 	A 

	

respondent's cannot 	 t is not there or what is 

	

n t sided to be ther 	 27 011/4~86-EA- I I (A), : ,-  a 	 ter - No-A 
14: 

	

'date -,6.1,2.1987 as indi 	 This letter simply clearly',  

j 	 UL th;O allowall ates 	 ible to Lhe vari.ous cate 
c 1 1  

	

J~Jories of the staff of 	 ng,a limit upto the rank 

	

of F04 and below. in O.A 	 O.A.179/91 of this Bendlh- 
44 

on 

	

the's rength of the 	 onb of the same one man 

	

A`ttao lrefu'rrud to" i 	 natior, Allowallcu waa,, ,pjjd 

	

e1non-executive st 	 ntelligence Bureau but 

	

ule-payment was stopped 	 is Tribunal in the order 

41 

	

ated"17.12.1993 (to wh 	 s was party) after discu- 

to 

14 	AlY 

as 

	

"L661 'a~d rel''Ing on th 	 a 27.9.93 ol: Lhe Cont-ral y 

I at 

	

Adn.1iiis'ir" ative Tribunal 	 Rench, Circu t Pagunu 
rz 

	

.3ui/JK/92 ha ~ 	 t i t ) 'A I 1 % )w 4% a IL-p: w,j., !. :: oj1t;j i - 

is ible'to he . , app 

	

licant 	 wo O.As. ~Thi fal c' t 	n 

	

03 -'two'O.isl  and of t 	 O.A. -  insofar. as' the re late - 

~RW 
Ik 

cont-d 5 

I" F 



V,  

A 

0A.W.cl 

Ratio n 
'41lowance and House 'kent Allowance are almo s t 
Ttle Conditl(jlno  in  LI -lost . 

tWU 	A!. 
t Of Ration Allowance that tjj ~ 

e Personnel Posted In category 
B locat '098  will lx-' entitled to kation  A 

. 
ljowance 

at non- I.. CjU-a 
area rate for BSF. For house rent allowance 

J.3  stipulated that house rent allowance w' Ould be appjI cable  
al t er cadres Of the 1B under the 

0 hi  

same terms aPPlicable 
the' executive cadres Of corresponding' level V- 	 S. In view of 

e  'fa6ts 
me6tibned above we hold that R' y , 	 ation Allowance adniissibl e to the applicants in t  

Ills O.A. The res ondents, p e 	rec Ld - tO,pay Ration Allowance tc ti, OPPlicants at ti t 
th-l" rat6C 6 	

to therit wltll e  ;tl  r, fiect f' rom the duo datc 
'The ~ rruar w1jou nt 

within 31 .1o * 19 

OPP 1 1c4t1on Is Allowc-d .  
NO order as to costs,  

-ik 
- MBEI; (A) 

ME Nd U% 
:j 

4 

4~ 

L  

p"Al 

.4 
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1-N THE S1J1JR!F26E co'URT OF VIDLN 

CRININAaCIVIL APPELLATE J,'Jlp IS DICTION 

248256 

AnDr.,  T.  (C%IV'IL)  110- 1706 0r9 
PETITIOU rOR  SPFC15j-j-'-- 

(M,tition under AXticle 136 of the Constitution of India 

frcm the judoOmGilt and order .eavo to Appeal 

199G of the Central AdminiotrativO 
'00-Ded al'-g june o  

-
in origjLnal Application 

Wribunale Gauhati panch of Gauhati 

no* 245 of 

AM 

No*2* TOR 

(A'pPlicat ion  'for  r,~ay after notica)- 

...Pot'l zionar"o 
Union Of India & Ors ' 

aa2L)o nd nnt~s 
Sri 9johnu praisod r a lkia and'ors* 

L,  DTJ LEI 
(?OR FULL CAusM TITLW PLZASE SSG SCII 

ATTACHED t1 EP -,VrLTH)0  
t2 

L U ri 	At%'- Ig 

JTTSTICZ .S*Co AGAIMAL 

H014 4 BLE MIR. JUSTME 5* 
SA(;IiIR APWAD 

HOW BLE 11P , JUSTXCE 
ti, SRINIVASAN 

contdosoop/2 



2 . 

Por the Pe.titionoro i Mr. v.v. Vaje, SOnler Advoc..ite 

(M/se RanJ1 Thornes and p. Parmesweiran, 
Advocates with him), 

'For the Respondent No e . 2 to 87,. 

9 9-142,p 144-.170 	14re P.X, misra, Advocate 

Respondent m-ar,. 	88 and 143 	mr. 	Srinivas& Rat) 
Advocate *  

THE PETITION FOR SPSCIAL LeAV7 TO APPEAL Atin nIE 

APPLICATION FOR STAY &bOVO- mentioned boing called on 

for bearing b0fore this court on ths'16th day of March, 

UPON honring rounae2 for the aPPOerinq partion horein 

THIS COURT DOTH OPDITP that 	',otitlon for 	1/~?ave to 

il above.4nqn,% APPO, 	 loned bo ond Is haraby di,,inissod and 

QOAMCquent2y this ir-vurts * s ordor datna 2-1t-.L ianuar 'y, 2997 

made In intorlocutory ApPlication No. 2 above-inentloqed 
At 

granting ex-parto otay be and is hereby vacatod; 

AND THIS COURT DOTH rUR71JER ORT)ER that this 

order bo punctually observed and  carriod into execution 

by  all concarned. 

WITNESS the lion$ ble shrl Madan v.ohan Funchhi,. 

Chief justice of India at the supremo court, Now Delhi, 

dated thia#  the'16th day of March *  1998. 

Sd/. 

(R -DI 	LAK H AN P A L) 

D90ITY PrOISTRAR- 



doop 

CI:WII1AI. A1111i Ij P;111A ['I Vl.-. 	p 
(MWAIJAI - )  13FIJ(_'II 	1 13 UN A 1, 

j 99(  

Va t o a r Cj qc  

Y  Of  J 	Y 19 9 13 
110 fl 	I0 M r j a t I 

k, I C  e  _ C I I  t  I  , r  111A 11  

shri n,3 j (,,, jj(.1jp  ~ 110wj  

Pharmacist, AvIaLlon 1103earcil Centre, F *  11. U. , t jullla  I  _gar  

Shrl ALul Chandrn 
L/A 4viati oll  C eljI.V(, 

fly AdV 0"AtOR Mr (,.I(. 	 . . . Applicants Or ij.1j. 	 I11ln1.(-.nchnryyn niod 

varsuo 

Tito' ullj oll  of  

CaUlllet  SOcretary, 	 ed by Lho 
Departmetit 
NOW Delill 	Of  Cnbill0t Affnirs, 

Tilo,Dire c t or  
C 0 110ral of q (jct1_  

I  _! ~Qw vell1i 	 ri  t Y Hlock-V(Eost), 
The Director, Aviatiol, 
0 1 0ch - V (808t)j 	 asparch C"11tre, iA  M, ' 

" I V 	Now L)gjj j j 

DePutY Director, 
n0scoxc1l Contre, 

Apoomdooma. 
~-A dvocatQ Mv A.K. 	 ...... Rea r) ond9j, L a 

' CIM UMIUry, A(1(31 . 

BARUAH.J. 

IJ 

Tji e 	p 
~iicn 

' 

Ilts 	flave 	filed 	this 	pre.seil t 
O PPlIcAt - i 011  s3eeking cortaill 

by thia TH bullal 
to ' t ho reSPOIldt"IlLa 

2. 	At tile reJovnilt 	tj1G 	cn ,  
lit:n were workilig 

- tile AviaLloll -Resp.ar  
C11  Celltrel ric- ld Research Ull i t 

Nubia' 	go r1l Th i a 	Av I a t I oil 

	

8 en r c i 	C911tre 	a 

'Ov 	 d 	J.Y uIldor tile 
I d"art"lorlt  of 	 Of 	Irect 
Cabfiiet 

T) 1 	v I C v a I I C 0 	of 	botil 	the 
a 	C"n 11 t Fj a re nn file 



3 L 	L 

L 	 n t 	y 	L 	rd 	 r r3 'ne t I L J o I 1 90 	1 tl 
Anna x it I tj 	I 	w l, I 	Jill 	1 	1  f 	

S 

By 	 LeL Let- 	da L e J 	211 - 10 - 1 906 	Lite 
t Y 	SocroLnt-y 	(.,ill) 	 Of 	111tj1a, 	

illf()LAItUd 	the 
WVGCt0ri 	AvIaLloll 	Rinnearcli 	Centre 	Lhat 	House 	'Re 11 t 
A1jowp,jcq .  Do 	

"Inis 4 iblO 	to 	Lite 	executivp 	cndrQG 	will 	be 
admissible 	t'O 	the 	persollilel 	o f 	Other 	cadren 	also 	of 	tile 
correspoildilig 	e V e I S . 	Accordi,19 	t o 	t1le 	applicallts 	t1ley  

arO 	Porconnals 	of 	O tIlor 	cn j ton 	OC 	cor rnnpol, (11 fig 	luvole. 
Tharonf ter 	ra t ioll 	n  I  l owa Ilco 	wnn 	 iV01i 	ns lior' 
A 	

1V 	IOLLOr 	dnt-Od 	(1.12.19o'l 	ed 	by 	Lite 	u9puty 
SGCreEary, 	Govertitup-IlL 	of 	11)(11a, 	to 	Lite 	Wrectoc, 
Aviation' Research 	Ce"tre, 	Now 	L)Qll j j 	it 	Lite 	baois 	of 
Annoxure 	jV 	JoLtol. 	Lha 	nPP11cnitLa 	n1ld 	other 	aimilarly 
sit.UntQ'd 	parcull n 	ore 	(jIjtjLjod 	Lo - rcition 	n1l owallco 	w i l i cl , 

dettied 	to 	hem. 	flonce 	tile 	pro'  Sent 

W 	llavO 	heard 	m r 	G 	K. 	Ulla t:tacllo ryyn 	 d 
coup, 	

for 	t1le 	n  VPI i 	alld 	My 	A. 1(. 	Choud-hury 
leal;rfod Addl. 	C.(;.S.C. 	Mr 	13 , 10ttacila  ryya 	a u bill i t a 	that 	tho 

ent 	'case 	a 	3(4uC1 r 0 lY 	coverod' 	by 	t It I 1i 	Tr I b (of) a I 

Or 	dated 	14.G.,1996 	pauttied 	i it 	original 	applic a ti oll  

of 	1995 . 	The 	le-arned 	courinel 	further 	submitc, 	Llint 

tllQ 	001,~ 	jUdylliefil; 	Llin 	 LhaL 	calse) 

aPPrOacll"d 	tho 	Apo x 	C,0 11 V t 	by 	11 9 	8 1)ocial 	Leave'  

12at 1 	' 011 	No 	1  ' ()6 / 97 	wl' J ch 	8 	nml s s e(J 	by 	the 	Apex 
Co-uct 	by 	order 	dated 	IG. 3 .1990.' 	Mr 	A.K. 	Chotidliury-alco 

cont I rins 	Lhe same. 

Z, 



low 

U ll 	110 A'~ I [ IV 	t: I I 	P 1 1 f1ti'l 	*, - ()jjjjfjO 	f(II 	11 (3 	11.3 1. 	14 

8111LI 	ro"OW 111 9 	 '1't.JbtIIIn1 	J ~ nvillud 	III 

O.A.14o.245 	of 	19 9 1.; (it 	L It is 	alipl I crt t. J oil 

with 	d i rect I all 	to 	Lhe 	CC-9j)Q1I(JvjiLu 	t a 	pa Y ra t i oil 

allowance w i t .11 effect C r om 22 .2. 199 ,1 n nd Lhe arrears 

muat bo;paid an early an 	 nL nity rate wittlill a 

period of threa 	 lie 

	

monthe f ron,  L 	date of receipt of t1lis 

or-der. 

Tito applicRtion Ja accordingly disposed of 	No 

order as to coots. 

etcr(illed I(% b IvIc COPY 

Ca I Eli 

t, SO. 	 -wen- 

(J;L 
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K K?P_:Y1Y1- 191// V/1 
ell 

MIWMAI I 
Ur g I linj 

1  t u 	 103 ()f 

Orl t'. 
tc, th lIny  of 

i r -VQIILIVQJ)al Mid 69 Others 
All "a  allPlicallt-a are bervil) U  i t, tj If3  

In AVU11110 1 101 Pradnn)j. 

BY AdVOCate Qirj. 

Veroua 

3 

Union Of Xndja s  
roprouanted by tj)o 

ClI bIll-Lit Socratary, Department Of Cabinet Akfalro. 01hanor ljouce, 
t4 	 .0 - 

# 	 Delhi and 4 Othera ScLhlphan 

i1appondatita. 
BY Advocate 

0  'R D 

y 

All thoue- 70 tppl."L044to In thin Original 
re q 	

Application 
ial Servico au oau 	a for Aj?Or t) #  

Arunzahal prad 4 ~ j j . 

pp ~oyago In the sp4c 

Thoy were parmItted to pur*UQ  
t file Or 

OintlY "der Rule 4(s) (4) 09 the 
w., - 	" AdMinic Lra Live Tribunal (Procedure) aulao 1907. 

j 031i I;. 	
04 ' tO ,  the pereonnal ~ ag the r4xnk, 11OWWWO Mae gratit 

Ad ri d OfflCera .. wid be low aarving,,  In the Joao tion 'o- loata_ 
rioed-no 1 9 ,  and 	1110  opplicanto atated t1lat thsy arc  

1% 	 in the rank of F101d Officare and below. By order do to d 
I 	t 	#1994 oartoltj Otittiono in ArujIftollal p'  rodush were clotgol- 

ficd e'D Oategory Ili& 6ill.1 ? 	 'C '  Otatiolze for th" piirpo 	of 
4 i' 	 1~ .VaCIOUID Conceeviona grwitad to t1ja oinplayee a . I  j 	 In th 

order'  Xtanagar w4 D Oatagorlood '  *a '0' station 	a and 1~. 
Oategorloatlon woo renewed for a -further period o# yeare 

4, 1 	WAU1 effect from 0.11'.199n 	 in t1int coil 1110Y Qxr1i 	 acquint to 
I 	Qat0 VOrL00 tiOII Of Xtanagar ,10 tatIbn oa a 1 0 ,  eta Eon the 

10 
cohtd . .2 i. clllont ~ 4. 1j, 

Jil, 

Jr, 

..". 
.10 

it 

le. 



dOW 

40f I t 1illoy laoll of Lho , ; , A) m-11. V1 1 1 ,J  ill It 'Illnfjmj 	~11 J CN (%I A I) )  I n  

f) 	F1 	I 	I OQ4. 1joVia ,.1-!r, 

according to tilt 	ff jr  n(.)Itl() tho ro pon- 

d(111"' (I"lli0 d LIM #1 1 1 OWMIC" 'to V-110 npl)l tCntjf - n J11 et ljj(.)0t illegal 

and arbitrary jnann( ~ r. Cotinoque,,Lly they vubtilt.ted repreqqii- 

tatione praying fqr pnyin(3nt of t1in allowrilice to LI-le, n. But 

there , was no reapon so f-rom the respondents. njey submitted 

that In the case of employees of the Aviation Research Contra, 

Doomdooma. the Tribunal directed payment of Ratiotj Allowance 

in the order dated 14.6.1996 in O.A.14o.245 of 1995, order 

datod 17.1.199e In O.A.140-09 Of 	1996 and order (Inted 21.4*1999 

in O,A.No-223 of 1990. The executive cadre of tile SSS Itanagar 

were also granted ratiott n1lowatict). 'Mey tiubmittad that t1juy 

arc eimilarly situated with the e;;iployaas oC- the ttviation 

Research Centro and the executive cadre of S513, 	1t&nafjar and 

have prayed that the respondents may be directed to allow 

them rc%tion n1lowance w1th  affect from 6.11-199A* 

2* 	The respoix3entd have con0ated tillo applIcati n and 

aul n1ttad wrAtten ntatement. w-cording to Uiam the 
5 

 pplicanto 

'Sn. arV ioldIng non-oxecutiva cadre Jn the S 	Arunaal ~al MVIVIon 

'v~ A111c;, 6e ration allowtuice io not admicalble to them 	The ratios) 

Allower4a ic ndiniaoible only to tho oxcautiv? OtAg 	of tile 
eV.4 

lqank - of Field of;Ucor and balow postod in caterjory IC I or 

ugdarn ol! thc 	Irribunal 

m qxtanded jil tile caeo og Aviation Roaaarch Centre annnot L 

to the applicants it) thic O.A. who w6 X 0  not *PPl1c?nt0 in 

*ho Tributiml. lbis.ia those original J\pplicatiorto decided by L 

61co ttio view takon by the respondents in their oftice 

Malmoranduin dated 19.2-1999, jvinaxuro-A to tile writtati ata~,tollrmt-

3 	have heard learned counsel of both nideo. mr  O-H-Daa* 

learned counsel for the applicants submitt0d that according 

to the equat-LO11 Of Posts and the ordera of tho TrIbunol, in... 

7  - 



IN 

lopeot of tile Avintio, Itesearcit calltj:e 	
on by tile 

JP Iontstri, tite 	 alltj 
L 10 "A to tho rnuoll 

al lowance. mr  u-s-nonuinato 	 I 
rY# latirned Addl.C.Q.S.0 for tile 

reapondents d1d floL diapl i to  L11W (0011tanUon o(~ 11r Liam. 
I have peruend t1 lo  AIII) I I ,~ Ation no  wall 

an 	 In 
the j OrIgillal APP 110 8t1011a rel.tro d oil I)y  

lunriled counsel 
(077110 4Dj 1 j) jjC4.l`lj  ,_ r L  ,,, lot  I y 

 . ju (Pp$" lit at pmra 4 of ti lf, 
order datwi 14.6.1995 n1ld JklOV11l"flt at varn 

3 or tilt' 01,- dqr 
dated 21.4.1999 1 1 , 	Ljotnll  

" licu"10 , 18 Alid reat)(Ma 
,Aor 0110wil .i .  pa ~qllollt  of  rnt:1011 cillownflu"  

P--~ 	 ill 01ria-D Caaaa 
lied been recorded. I om Or Lila Vlow 
tile O-A. provetiLly undor 00 , 101daratios , ore glint-larly altunted 

I ..wIth tile 
01)2 11cantlEl In those ans"a 

and t1in Jildvnente In thone 
O.Ao covered-tile cas, o f tile OPPlicants In tile pronsilt O.A. 
I tharefore ., diroct the reciporldel,t, to 

pay ratio(, *110wanct 
to the 

OPP"canta with. Offact from Uie date tl lq2 a ll owrtncfa b"cafrm  

ofbnJualble to ItOnagar on tile otrength of order dated 8-11-1994 
nnd pubooquorit ocdorn (axto lidi ll(j  I)Oylnfj  Itt of tile 4 110wallce or 

date Og Uialr actu a l pont  Ing Jrj ZtAllA9AK'- whichaver 
P"Y"'Mit QC tile avreinr wilotint no o-jillianiblo 

to Odch applic * 
O " t  011011  bQ OW10  by tho raspoild"lita w : I 1-1 ~ I 

f 

q 

90. daya Prom tilt, ti a t, of 

Application Ig dA011000d of. NO ordar  am  to con to . 

(  ion) A,  

T 

600pull K100", 1.1 

V  

V*1* 



T % too 

,C 1:3tm W P(-e X V 2e  -07j, 	(V  

I 	d 
	

lot): 	Thl.,i thl'. 

7—  
Tjirj lon'ble :- ~ i G 	 ri q It Y I I I 	A I J Ii i 	I L 	 M.,~ :1 ibi ~ I 	 1,  t 

r 
 
ri Manik ~;:sr)kota and `6 OLho.- ~ n 

1.11 the app.1  ic'ants al:r_. -non-exvi 11LIVO 
i;taff serving in the Office 01. LnO 
Itivisional Organioer, S.S.B., 
"h i I n .7 - - lo 9,,  M  e  9  h a  I 

P 	_Fy_7,.d_vocated Mr G.K. Bhattacharyya, I t  
bir G.N. Das and Mrs N. Devi. 

versus 

1, The Union of India, upresented by the 
Cabinet Secretary, 
Department of Cabinet Affairs, 
-New Dalhi. 

2 The DirecLor General of security, 
1'~ 	Biock-V 	R.K. Puram, 

1;8W D01111 
The DirecLor, S.S.B., 
Block-V (gaat) R.K. Puram, 
Uaw Delhi; 
Tho Divinjonal :Orga ninar, N.S.B., 

. . A p "). , k -  an r. 5 

shalong, Meghalaya. 	 ...hospondonts 
1jauumatary, Addl. C.C.S.C. prP4 	~~l Advocatu Me' d-S. 

ZO 

0- R D C R 
IL I 

t 
STRAT I  V;-,' 	MEMBER) S414GLY114F 	(ADMINI ~ 

The 	.37 "app'licants 	are 	permitted 	to 	pursue 	this 

j%pplication 	jointly 	under 	;tu 1 	4( 5) (.4) 	urldor 	Con ~ rdl 

dministrative Tribubal 	(Procc-dure) 	Aulf-s, 	1987. 

All 	the applicants 	are 	non-ex-eckitive 	personnel 	of 

1 	4 
the 	special 	Service 	Bureau 	 -olorr 	workinq 	under 

L 11 Li 	bivisional 	Organiser, - 	ssB, 	Sh i I long, 	Meghalaya. 

'l,shillong was declared as a category 	'3' 	station with effect 
. L 

27.4.1992 . 	-for 	the 	purpose 	of 	grant 	of 	various 

concesAions 	as 	mentioned 	in 	the 	annexul. 	Of 	Lila 	Cabinet 
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t 	ne 	0:; t n n I oe I rig upto 
e ). v rid P d 	f 1-'Q10 

o f 	110  allowanceS 
26.4.2UOI. 	R a -- j on Allowance 	.3 one 

mentioned in A;irioxure I of ttie siid letter N o .A. 1 7011/4/B6 

EA-11 dated iu.12.19137. 	1 , 11i!i Tribunal had iazued order 

6 in O.A.Mo.2 45  of 11)95 and order dated 
dated 14.6 

17.7.1998 in O.A.Ho-89 Of 1996 in rc-sPcct Of egnP loy eas  0 ' 

It  . 5  a l so (jocioed )n 8.9-1 999  
A  V jt'tion Research Centre. a 

th 	 of 0 Amployees 
Jr, O.A.110-103 Of 1999 in the case Ot 

1) , itanagar . In all thear orders ration allow3 nec' wlks 

r: i 1,)u na I 	t 11 43 
allowed. Relying on these Orders of 

entill'tions before the ,  authorities 
811plicants s ubmitted repres 

the respondents praying for payment of ration al lowance 

allowance to the I 	 denied the respondents, however 

order* of the Tribunal 

	

1 '0-14 	11,A),plicants on the ground that i the 

	

- 	 in*'Lho~ e O.A-s and 
lei 	1~ 

applicable only to th e applicants 

ot par ties to the 
t o the pl~ ,afent' a pplicantal0 who Qere n 

intimated that the matt er 
earlier O.A. 

ijowevor, it was also 

I , 	 the 	decinion 	will 	be 

'i 
under consideration and 

did not wait licants 	
for the result Of 

communicated. The 8PP 
Lhis O.A. In 

I cuch dociBiOrl, if any. They h ave submitted 

I 	 ' f, 
	I 	

L ha t 
. tney be grant.9d tho 

ication t14y 1 1 ri vo praytid 
Olin APIA .  

4R 	 ll owanco with effect from the (JaLe LrOln 
1~ 0 o f it 

I 
 of ration 	

station# 0(%N01Y' 
11 1 l ich Shill .9 was caLog0ritod ham '10  

V, 	 have relied on the the claim they I ll  support of 4.1992. 

rders of 
the Tribunal as mentioned above. The respondents 

4, 	 aubmitted written 
application and ontested the C 

I tatoment. 
'des. "t 	 learned counsel of both 31 

have heard the 
of the employees Of 

jar with'the case 
Til is matter 	simi 

`oSB, itanagarl-namely,"'Shri, No VenugoPa! a 
. 
nd 6 . 9 

others wvs 

999) in which 
India -and oth;rs (O.A.No-10 3  Of 1  

Union of 
this Tribunal had di ~ ected . 

the 

ide order dated 8. 9 - 1999  
veepolidents ...... 

- h. 

11 



low *soup 

j 

r l r  to 	aPPI ,  
r 

I 
es po nd e n t S  t- C) 	Y rat 1011 

-1pp ,  al lowance t, L wit ,, Citer 	f LO, tt l e d.jte 

Lhe 
~ to Itanagar. In LhO ca,se Of 

t 1le  ( , I ploy(, c-- in itanagAr, 

hie f  t . 01- 	 w 1 j en cerLain 
ri7tion allowanc was admissi 	

8.11.1994 

category 
chal Pradesh were 

c l aS S4 f jeo as 
otations in Ar,. ria 

s e cif variou.-3 8 110" 11 "'s  
B and 1 C ,  st4t ions for the purpo 

in the case 
and CoPcOBBiOnJ granted to the employees. Now ,  

on* the ration allowance . 
became 

undet consideraLl 
from 

o f Shillong with O f fO ct  
the OMPlOYees admiagible ~ o 

i.e. itrom the date PhillOng 
was  classified as 

'i`q 7 1 1.~ 92 f  2 
of the various 

i3tion for the purpose P 	 st -~-Catogory 

08ion3 mei tioned in the letter dated 
18,12.1987. 

co Co 	
are 

t' 	11'  bove' the "respondents 
4.1. 	In t e lightl of 	he 

I  . I,, 	i 	I 	iat ion— a llowanca 'from 
a 

I  y t~e! applicants 
directed to ,  5  

I;montha frOm the date Ot four jw rds' w oi 

I ce lpt of thi order- ~ ro 
No ord F 	 o r as to n is dj'pozed of. 

The Pplicatio 

coatad 

el 

(AD10 
AA Yr F 

~ftjrjed to ba trUO COPY 

MAO IR 
rqM Cfa 6ift 11 %, * Ttibut-o. 

IWO Adminictr; 

Guw0hzt' -- flar%ch 
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amp  
NAIEX, U kE~_ 

y",  

UH-IGU UF TH ,.' A ~i"'CTOA; 
L~A~,-T 	V" fil~ 'Puil"N O  

DatOd tile 4th ;-eb.2000. 

~;ubject: Grant of ration allotvance to the 
non—executivo personnel posted at 
S3B,, Training Contra, Haflong., 

Please refer to your Memo t.!o.!/6/Estt/qV 
Tmi/569 dat 

* ed
l, 17,,1.2000 regar ~;_̀ jng grant of 

kation Allowance to n-on—e.xecut -ivc~
- P ,,-,rsorinel----  

Qk~ 

2, 	It is intimatod that as por exi.,,tinc 
Instructions, theq_qns !~applicant_.of_UK_arq not 
entit ~ad to get ration allo'Cance on tho basis 
of"Judgemont of CAT *,Guwa_hati. However g  we 
haVe again taken up tho matter vith the 
Cab not Secretariat for grant ofxw-t1oa__a1_1oi ,, ,ance1  to non—executive peisonnel posted gt IRS& OCI, 
Stations. The matter is ).,)eJ:ng perused vigoukously 
ir 	i~e Cabinet Socretariat at this ond. 
'The dicis ~ on of the Cabinet Secretariat v  would 
be , intimated when received. 

!;d/— 

S.S. Bdra 
Joint Deputy Directar(tk) 

To 

The Deputy Inspector General g  
o Centre, Haflong. 1'rainin, 

WOMO Nomi/6/Estt/95/TCH/ 	Dated the 

Copy forwarded to all applicants of &Z' B 
TC v  Haflong (By circular) for Information, 
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0:1 ~ 3C^: G7  THE DIP-'_~ CTCII: SSD I  
FICCK, v, RK PURAM, 

D,Jod l, the, 	r, 1)  F r. 1). 1 1,109. 

M.  r.1 I 1A t fJ 11.1 

Subject: GIANT %_T- itg.TTON ALL ~r,/4ZE TO THE ..aN1ST1- A3ti,L 5TAFF 
STAT 1COS. 'C' PCbTILD ~J CtVIEGJty '5' 

'7 

ase ref or tu your Memo 1 ,h N :/F 
dated, 2.2.99 forvi,,rding )pplication of 49 non-executive 
personnel on the subj ~,,CL mentioned above. 

x-.,e have already explained' 2. 	In our earlier proposal, 
to Cabinot Secret.,riat thot on th e basis of judgement 
of Hbn 1 ble Court, the C.nbinet Secretariat, have sanctioned 

-iri P 	Saile-io and other 157 k ration allowance to 51 	3 	- 	
oina vide )si.-ed to AAC Doom-Do non-executive personr',J 0, 

their order No~. A,27011/*4/96-Eji,-11-14 ~9 dated e  16.6.98 
mio C:~binpt Secret;lri-A, in turn, h:~d roforred the cnsa 
to Integrated vin,mcc. Ujiit, 	havi? observed that U-te J 	 _t 	 - - -Lh e -executive pnrsonn(j 	 %.A % o a  r C.- non 	 ~JJIC poom-Drjos-na 
a-~,p~l 	 Clu ~n 	71o. 	9 5 i n CA T 	W a I I a 	"k i"o 

	

~o 	
-e with the in accordanc 

CAT and order issued by the Cabinet udocinent of. 
Aecietarie.t. vide order datedp 16 6.98. ,  Thc ratiQn 

	

I 	 L of all owance ii.s noL adm.-issible to the non-a.r)Jicants____-t_ -------- 	 ~s convincii-i~ C)L. 	it's such, Vic 5n3.rzTj7--c-a-n-n-6t7-U6 consi~lered -1 

ftaso

_* 

	

	

G,1 1. Jimievor t  -tic havi n and unnbl<; ,  to ;ii , :-purt our 'prq)() 

0'-  

again taken up 41le mattcr ~ vwith the C;~binet Secreta-riat s,. 
04 jill ba whose decision is siill awaitQd. 111 G decisi 	v  

coamunicated to. you as atyj when received. 

S.S. Dora 
Joint Deputy Dircctor 

0  0, 

The Divisional Orccniser, 
AP,  I  ti n  ao  a  r 

A on o ,.- T-or inf orn.-it 	t Cony  t 
_/P 	ivisic 

Divis--ional Qrm-)rriscrs: -N;,/Shi11ong/ 1V 1/SB/ 1Z &G 0  

2  DIsG: . 

r)(. ,puty Dit 



4~ V  i;,* 	c)  F  i*!  i  i.;  - 	r)  T  v  i 	;no  i  r% i, 	T 	I 	1 	11 

1), 1 Le d; 

copy Lo: - 

The Area organisei:3.S ~'A:Bomdila/r.iro/- - ion and for i n tor ma %_ 
Along/Tezu/Kiionsa. nece.srary action. 

 The Coindts:SSB:CC:Direng/Basar/Tezu -do- 

 The Comdt, VIATS, ltaru",qar -do- 

 Tho agar )'.cctts off iccr,Div.HQ,ltan, -do- 

AR V PGM 	4 (CP. 
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1, OFFICr 	'MIR 	Or s PC ,  17-P , 
	

I JPITY, 
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A 	- \ RK MMAM, 
10066. 
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1 0  () ,4 
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0-ms  
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" 99-  011 * th 	

.1 
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P! v r, 	 n 	 tion 

	

, 	" 	t t 	J..q 	1  "111  0,99 
J . vin 	 UInt 

t1le 
110t. 	 by L 	—A 1 ~ M 	1. 1  - j 	
OvAtm ricn 	

a 	g r:-,Int  Of  
fl'n Po r 

In v c 	 Of-  CAT. V,  III 

8 1)  t 	rati c)n  cl  I  t I  

,ro, 
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Z,  —0.  _11—ar 16 
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APR 
IN THT,, CFrLRkL LaMI N 1,JT F~ .P I VT, T. 

OWAHATI B"100 

GUWAHATI 

BUNAL 

In the matter of 

O.P,. Vo. 101 of 2000. 

Shri N.K. Tiwari & others 

-Versus- 

Union of India and othPrs. 

-And- 

In the matter of 

Written,statement for and on bobalf 

of the Respondents ta I to -11 , 

That with regard to the statements made in 

paragraph No, 1 of the application, the respondents beC to 

state that the Cab Sectt vide their order No. A-27011/4/86--A-

II dated 18.12.87 have granted various concessions to the 

employees . posted at Category I B 1  and I C I stations. The Head 

of the ,",,eptt. has been authorised to declare certain stations 

or assignments if he feels that such stations/assignments 

have become specifically hazardous and there is a specific 

increase of threat to the personnel and/or premises, they 

can determ 
. ine on merit the criteria of hardship to the period 

for which such locationsmay be categorised as belonging to 

category 1b ,  and Ict stations after recording-  the reason 

Contd,,,,2# 
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in utritin~ Director, SSB being. the Head of th(,  Deptt has 

declared Haflong as category''BI station for the purpose 

of various concessions we % f, 12.8,97 vide SSB Me order 

No. q/SSB/A-2/86(j) Haflorw_,/2253 dtd. 12.8.97. The Cab Seett 

while sanctioning various conce ssions to SSB personnel 

have mentioned that the ration allowance to th le '.Rxecutive 

staff of the rank of Field officer and below on posting to 

category IBI and 1 0 0  stations would be admissible on BSF 

pattern.,There is no mention that the same concessions would 

be applicable to the non executive personnel of SSB. Therefore, 

the applicants are not entitled to claim the concessions. 

That with reEard to the.averments made in 

paragraph No. 2 and 3 of the petition the respondents have 

no comments to submit. 

That with r ~egard to the statements made in 

paragraph No, 4(1) of the petition the respondents state 

that it is correct that the applicants of the O.A. are holding. 

posts in non execu'U'jv,e c.arde in Hafion 'g: 1 . which is an. attached 

office of the Cabinet Secretariat. 

A 
	 That with regard to the statements made in 

paragraph No. 4(2) of the O.A. the respondents beg to state 

that it is a matter of record hence this respondent has no 

comments to submit on this issue. 

5. 	 That with regard to the statements made in 

paragraph No. 4(3) of the O . A, the resoondents beg to state 

that it is a mAtter of record. 

Contdo  * *3* 
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That with regard to the'statements made, in 

parag-aph No, 4 (4) of the, O.A. the respono-ents bave no 

co mrrien t s as the subjPct matter. is matter of record t, 

That with reEard to thp averrients made in 

paragraph No. 4(5) of the O.A. the resporidents state that 

the equation o;C posts bas been'made as listed at Annexare-I 

of the O.A. of. the ~ Cabinet Secretari'at order' No. A -1.1016/6/86 - 

s of the corresponding ,*-1 dated 28,10,86 in various carde' 

level in the ARC to that of the executive.cardes exclusively 

ifor the purpose of payment of HRA as admissible to the 

,lexecutive cadre. Therefore, it is clear that the equation 

- tive and  executive cadr e is 
,~
of the posts bA-tween non-execu 

!1~meant for the, purpose of HRA only. 

That titb ~egard to 'the averments made by th P 

~a 4(6) 

	

pplicants vide paragraph No. 	f the O.A, the respondents ,  

to statp ,'that the Director SSB j  being Head of the 

'.,, ,~Department has de.clared Halflong as Category tBI station 

;'ki"e.f. 12.3.97 for the purpose-of various concessions 

,.6anctioned by Cab Sectt, ord dated 18 , 12-.87, The Cab Sectt, er 

18. 12.87. clear-1 stipillated that ration ~,~,r;d.er 'dat ed 	 Y 

all6wance is admissible to - th e executive cadre to the rank 
~ f 

field Officer and below. Tbus i -tbe non executive personnel 

iiorkinz at Halflong are not entitled to ration aljowanc ~e. 

That with regard to the statements made' by 

the ap iolicants vide. paragraph No. 4(7) of the O.A.. tfie. 

respondent:s ftxx8xKX6*9 state that as . already stated vide 

~aragraph No. 8 above that Cabinet Secretarial, order - dated 

Contd....4. 



18.12.87 clearly stipulatP-s that ration allowance will be 

admissible to the executive, cadre of the rank of Field 

officer and below. The equation of post is meant for 

the purpose of H.R.A. and not for the purpose of ration 

allowance as mentioned by the applicants, Therefore the 

allegation raised by the applicants is vehemently denied. 

10. 	 That with regard to the averments made by bhe 

applicants vide paragraph 14o, 4(8) of the ().A. the respondents 

state that as regards grant of ration allowance to the non 

executive. personnel, the matter was taken up$ with the Cab. 

qectt ?  t o did not aEree with our proposal. It was also 

pointed out that the non-executive personnel working in ARC, 

Doorldoon'a are getting ration allowance oft on the, basis 

of the Judgment of the =2, Guwahati. Integrated Finance, 

Unit of Cab Seett. has also observed that the, ration 

allowance to the applicant non-executive personnel working in 

ARC has been granted on the basis of the CAT, ~~-iwahati 

ludgment dated. 1.1.6.96 and that the concession of ration 

,j allowance could not be naAe . admissible to the non 

applicants. 

That with regard to the statements made in 

paragraph No. 4(g) of the O.A. the respondents state that 

though Halflong is a category ID 1  station for the purpose 

of various concessic)ns the r ation allowance is riot 

admissible to the non executive personnel in terns of 

Cab Sectt order dated 18.12.87.' 

126' 	That with regard to the statements Madein 

paragraph No. 4(10) of tbe'O.A. the respondents beg-to 

Contd...,5* 
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state that it is correct that nori execative personnel 

of ARC working in Doomdooma are getting ration allowance 

on the basis of the Central Administrative Tribunal, 

.Gawabati Bench judEnent dated 14.6.96. Therefore,. 'it is 

not possible to extend it to SSB personnel, as they are not 

the applicants of the O.A. No. 245/95. 

13. 	 That with regard to the statements made in 

paragraph No. 4(11) of the O.A. 	respondents have no 

comments as the same is a matter of record. 

rm.nts made vide 1-11 	 That with regard to the avP P 

paragraph No. 4(12) of the O.A. bv,  the applicants, the V 

respondents have no comments as the same is a matter of 

record. 

That - with regard to the statements made vide 

rapb No. 4(13) of the O.A. by the applicants the parag 

respondents beg to state before the Hon'ble CAT that on 
. 
the basis of the CAT, Guwabati Bench j4dgemPnt j  the matter 

was taken up by SSB Dte..with the Cab. Seett to extend - tbe 

'benefit to the no-execu"Cive personnel posted at Category IBI 

and ICI stations.. However, on the basis of extant orders, 

the Cab. seett, did - not agree with the proposal. A pbotostato 

copy of the, SSB Directorate Memorandum No. 30/SSB/A2/97(17) 

559-570 dated 1qtb February, 1999 is . annexed herewith and 

marked as Annexure IAt hereof., 

16. 	 That with regard to the statements made vide 

p~LragraptsNo. 4(14 & 15) of the 0,A. the respondents beg to 

stat e that it is correct that the judgment of the Hon'ble 

Contd o  & a *6 



CAT, Guwabati is only ap?licabrlP to the applicants and not 

to others, In tbP absence of any fule of the Governnent l  
it is not possible to extend.the benefit of raMon allowAnce 

to the non-executive personnel of SSB working in category 

and ICI stations, 

-17. 	That with regard to the statements made vide 

p  aragraph No, 3(1) of the O.A. the respondents,be g to 

state that kht in absence of clear orders of the Govt. of 

India the ration allowance cannot be made admissible to the, 

.non-executive personnel of,SS-B posted at Cagegory IBI and ICI 

stations. 

13. 	That with regard to' the statements made in 

paragraph No. 5(11) of the O.A. the respondents beg -  to state 

that the judgment of the Hon'ble CAT I  Guwabat.i is not 

applicable to the, other personnel posted at Category IBI and 

stations. The benefit of ration allowance could not be 

extended to them in the absence of Govt. order on the subject *  

That with regard to the statements made in 

paragraph No. 05 (111) of the O.A.  the respondents havet no 

comments r  

That with re-ard to the averments made 9, 

in paragraph No. - 5(iv) of the 0,A. it is reiterated that 

in absence of Govt. orders, it is not possible to grant 

ration allowance to the non executive pe rsonne-1 of SSB, 

working in' Category 'Bt and ICI stations, 

Contdiw**70 
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That with regard to the averments made,in 

paragraph No. 5(v) of the O.A. it is stated that the matter 

has again been taken up with Cab. Sectt to reconsider SSB 

Dte' s proposal for extending the benefit of ration allowance 

to the non-executive pprsonnel workinu in category 'Bf, and fc' 

stations. However, Cabinet S~ecretariat are unable to support 

thP', proposal f or extension of - benef its of ratti on allowance to non-

executive staff of S.8B posted in IBI & tCI' stations as 

extending of sudh benefits is not covered under any rule of. 

the Government, 

,22. 	That with regard'to the statements made in 

paragraph No. 6 & 7 of the O.A. the respondents have no 

comments as the same are mattek of record. 

23 	 That - with regard to the avernents madelin 

paragraph No. 8 of the O.A, the respondents reiterate that 

it is not possible to i ssue orders for drawal of ration 

allowance in respect .of non-executive staff in the absence 

of specific orders after declaring Halflong as Categ'ory IBI 

station by SSB Dte as per. their order dated 12,8,97 mentioned 

ibid o  

I 
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1 9  Shri M,L *  Chaudhuri, Deputy Inspector General of 

Training Centre $  Haflong/SSB, being competent, do hereby 

solemnly declare that the statements made in paragraphs 

-)21 A - P /;3are true to my knowledge and those made in 

	

paragraphs 4, 	 are true to my information derived 

from the records and the rests are my humble submissions 

before this Hon'ble Tribunal. 

And I sign thisverification on this day of 

April 2000 at Haflong. 

DECLARANT 

SEAL* 
8 S 8 Tiwnirep -antre 
Ballong (N..0 Willa 

I 
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00 U-1 A 2/ 97 ~ 17 ) 	-1 
2,- 	DIRECTICRAIE 	G: SECURITY,, 

Q-- F 710E Cp THE ~ L' OLIECT01- SSD I  EAST 1.1,CCK, V, RK PIJPJM, 
DELHI-jj00C%(-,. 

N 

the, \C) -)~ Fol). 1()Og. 

Q, 

0j  M 

S .ubject ,. GRANT LT R.~-,.TION ALL,.~'IWZF- TO THE 	 STAFF 
PaTED f'-.T (--,%T-r-GRY 15 ,  & 1 CT STAT1Q,JS). 

Flp,).,:e ref oT,- t ,,, your Memo Nc. Pr:F/F--q(C)/9tj-9c)/6 
dated, 2.2.9'~ f orwarding application of 49 non-executive 
personnel on the ment - oned above. 

2. 	In our 	propos ~jl, i--(? have alreody explained 
to CaDinct Secret,-jrj ~ t th,?t on the Lasis of judg .,e,iient Of Hbn'ble Court, the C a binet Secretariat, have sanctioned 
ration allowance to Shri 5-.P. S a i K i a  -jy  L 	 )d other 157 k. non-executive pe~rsonrel. onsted to LRC, Doom-Doom a  vide 
their order No'. A,27(-,jj/4/r)6 F-A-II-1413 0  dated, 16.6.96 The C ~,-binet Secretafi.,.,t, in turn, h2d ref(- ~7rcd the case 
to Integrated Finrmc ~-. Unit, .,:'nn. have observed that the 
non-executive pprsorinr~! of kRQ(Doom-D(-.,o m,3 ), M-o ar(-.- the Eipplicants of 0 -~ N(,.' 245/95'in'C1,1, Guwahati, are only 
drawing -the ration in accordance with the 

4udoe-ment of C" 'T ; I nd order iscued by the CabJnet 
ecietari,~t: vido'ordcr dated -, IC,.6.9s. Th,- ration 

allowance ts not adrillssiblo'to , thp noh-appi 4 cants of the 
0A. A~ such, the analogy cannot' be cci-Isidered a s convincing 
reason and unable to su-.:.,-)ort our L-)ro).-:osal. Hox- -jever, wo have 
again taken up the matt'or i.Ath th`6 C:~~Anct Secret.-rIriat, 
'Whose' decision is still await- od'. Ilie de-cision will be 
corrmunicated to ycu ps  and When received. 

y 

o r a 

0, 

	 Joint Depulty Dircctor (Ei~ ) 

The Divisional Gr ,~ enj.-,er, 
AP 

Cony to*- For infrom.i.~1tiim - *nx- 
Divisional 	 Division. 
DIsG- T(-- 	 -9 unibari/Jami.u. 

Jr ~ int 	Dir ~ictor (EA) 


